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MR. DEFUTY-SPEAKER : The ques-
tion is :

*“That the Bill be passed.”

The motion was adopted.

1512 s,

MOTION QF THANKS ON THE
FRESIDENT’S ADDRESS

MR DEPUTY-SPEAKER : The Houst
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¢ 7f fifirdi #1 4 oftewiy w1 AR T
A TR T ATCEd Prar ATfEg | ST
Ao W1 IER gENT SN AT
g ITEY AQT F ST a9 {1 AT @
ot g gofer ft ¢ 9u ofee @t g
& ¢ o Yo Ay R A
fis 3% Pt 7 e awar I )
famT star ¥ wr & g W oA W
T A AT awhr § ) gl s g gert
w arte, i o qfwrar § @Y g o
#f dafset s gt ofte Srver Y afy
¥y g g fare o afle WY o
£ oY Sar %Y gre Wi odey ) g el
s ot g frdy & YdemtG ey WY
¥ SR o wper @ e ol Pt
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fordr ¥ wgi o omar & wor g ¥
AT | Tk fag e - fe e
AW A gn q@ | qAE a1
v wegr aOQwr Az § fr gwe R AT
T frend 5 sg TR T g AT @ §
#R oz A & ared ga S o faegw
aw & gr weAr Sww @ | wa g
it agrT gaF F7 T Aft § R W
fau & gawar & fr weafa Sy @
ow fadw fer §, = wiww fear & g
g I I FEEl T W 9T
Fry g8 famm § & TR
ARAT AT T E AT AT g A &
B9 FTAew T SR AATIE W FW
&7 91T 2w A fagra #7 ofa &1 ag@ &1
Ayt A sud g wnY a7 qey

g FA I AT A § 1 AT A
o are geqt W fer & AR Iww
suelY wfigwr sy &1 fasama v faar
21 v gwie a1 faar @ fe IR IR
qral Y gE gAwr § A% ¥y A orAar
Y gF g W wEAw Fge www e §
R famare § 5 a2 woer @F0 1 g9 A9
WY Y HT AR gET ) ITH GGR
W E T ST wgag wOh § aifF g
N HW H gEN § WS I
XU ¥ owr afesy § W wwEeA
w7 wfosy 18w § oA HEW AW
# fRY = garoETe A & fadr e gt
Farda W AJAY g wH & fd
T g9 an s & far wwAr Q@
9 AR qar ey o

SHRI A. C. GEORGE (Mukandapuram):
Sir, I wholeheartedly associate mysclf with
this Motion of Thanks and .gladly segond it.
The great people of India have done their

job, the President has matle his keynote
Addyess and now it is for us to tale up the

responsibility and to pursue the mandate,
JThis year the  President’s message is
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thronging with a tome of eptimjsm, a real
tone of optimism truly reflecting the expecta-
tions of the teeming millions of our rurpl
population. The general elections have jn a
sense been a revolution of rising expectations.
It was a new declaration of independence 4y
the new generation, a generation born after
independence. ‘The older generation revolted
against the fore'’gn oppressors ; the new
generation revolted against the internal
oppressors, the enemies of the toiling masses,
the vested interests and right reactionaries
and the agents of imperialism who go in the
disguise of left extremists or counter-revolu-
tionaries.

It is interesting to think in retrospect that
a boy or a girl born on or afler 15th August,
1947 could not vote in the Fourth General
Election. They attained the age of 21 only
on 15th August, 1968. So, this was the fi-t
general election in which the post-indepen-
dence generation patticipated.

There is a very interesting figure which
has'been submitted in this House garlicr this
day. During the last general election the
voting population was 250 million ; in this
general election the voting population was
275 million, which means an addition of
25 million. If you split it up into 3500
constituencies, we find that the new
generation’s voting strength was on an
average 50,000. This is & very important
figure because it speaks a lot. In this youth
wave so many, who were studying in the
nursery class on Independence Day of 1947,
have been swept into this House and are
doing their job in an excellent manner.

1 may add that the new .generation does
not boast of years of imprisonment during
the freedom astouggle or of days of suffecing.
The new goneration is boasting only of an
unerring urge to.serve the nation and to sise
up to the occasion,

Same people, when they discuss the
general elections, speak of the invisible ink
or the magic ink. I may say that this
invisible ink that ‘made a great victory
possible is red because it is the boiling blood
of the miftions of the rural populdation of the
entire country that is responsible for it.

They speak of the magic ink which
disappears and which re-appears. ‘They say
that some marks disappears and some marks
re-appear. I think, they are gpeaking about
this House. I remomber the days, though
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I had a short span here during the Fourth
Lok Sabha, when some people were here,
But now they have disappeared. Somc people
were never here. And they have appeared
here. It is not a magic but the will of the
people, Let them not be guided by a few
technicalities of the chemical analysis,

Now, T would like to submit that we
have come here because of the people of
India, the masses of India, who made a
decision that they want to be governed by
their will. Some people speak about the
conspiracy, 1 have read in some newspapers
and weeklies that there was a conspi-acy
which led to this huge majority. It is only a
conspiracy of the poor villagers, millions and
millions, who conspired in a very mute
Janguage in the lowest voice possible because
they thought rajas and maharajas, and their
traditional oppressors and ruling classes were
their enemies and so they could speak only
in the lowest tone possible. That is the
conspiracy which has led to this huge
majority.

Now, 1 remember the days, about a year
back-—you may also be remembering— when
the general talk in thousands and thousands
of parlours of India was as to what has
happened to our zountry, that we are heading
for doom, that everything that has happened
is against us and that every headline 1n
newspapers is against us, That was the tone
last year, Now, in every houses, in every
place, we find people with a beaming face.
They have a smile on their face. Thereis a
tope of optimism. And we hear—-you have
all heard it ; some liking and some not
liking—**She will do something.” That is the
sentence that gocs round every pariour of
India, that she will do something. That is
the one sentence on the lips of everybody,
on the lips of millions and millions of
people. That is the prayer in every heart.
We do hope that this prayer and wish will
really come true.

1may add, now-a-days, the nation is
guided by the tone of optimism, Wherever
we turn, there is a trend in our favour. The
only thing is that we have to live upto the
expectations of the people who have voted us
in power. As was correctly pointed out by
my hon, friend, the mover of the Mdtion, the
people of India have left us with no excuses.
There 18 a saying going round that the
masses are asses. I feol that the people who
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believe that the masses are asses are them-
sclves asses. (Imterruption) This time, the
masses of India have seen to it that we the
ruling party are left with no excuses.

We spoke about a stable Government.
The people gave that. We spoke about a
two-thirds majority to amend the Constitu-
tion. The people gave that, We are now left
with absolutely no excuse. Either we win the
people or we lose the people. So, it is
obvious that it is for the ruling party to see
that the work is done. As my hon friend
Shri Bhagat pointed out, the people under-
stand 1t and they arc realistic cnough to
judge us, Maybe, we do not perform
miracles in a short span of a year or two or
three years. But beforec wc go back to the
electorate—1 think, it is after five years
only—then we will have to give them a
proper account. (Imterruption) 1 know the
people there are niore afraid about the nud-
term poll, not we.

So, I may add that in thc President’s
Address, key-note Address, he has really
assured us in a differcnt tone, the common
talk in the parlours that <he will do somie-
thing. He has pomted out that his Govern-
ment is going on with steps which really
mean socialism, will build up socialism and
will rise upto the expectations of the masses,

Here, I muy add a few more (hings,
especially about para 10 of his Address, He
has come to the couiect point, especially,
about the salaried people. Sir, the salaried
people in the Central Government and State
Government services or in the industries or
whichever walk of life they are engaged in,
got apparently wage increases. Sir, people
talk of wage freeze on the one hand and
there is a clamour for further increase on the
other. The result is or the obvious factor is
that whatever increase the salaried people get
is really eaten away in a big chunk by rent
alone. That is why I refer to para 10
because, the poor salaried people, whatever
the wage inciease they get then they go to
towns, a major silce of their pay goes
towards rent. In actual figures, the rent may
work out to as much as 35 or 409, of the
pay of the Central Gavt, or the State Govern-
ment employees. So, what is the real benefit
of the wage increase ? Here and now I will
say that during the next five years, it must
be our earnest endeavour to seo that a
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bousing programme is taken up as crash
programme and implemented in an intensive
manner, on war footing, I may add, becausc
when we go round the city of Delhi—
we are all MPs going round only North
Avenue and South Avenue and we see
bungalows which are situated in areas
of 3 or 4 acres—but when we go to the
outskicts of the capital, we see a different
picture of stinking slums, although we may
see signs of ostentatious spending which is
more in the heart of the civic administration.
Here, 1 am not pointing my finger against
anybody. I would say that we ourselves set
an example and not occupy so much of land
in the beart of the city. Though bungalows
are taken up by Ministers and senior M.Ps,
we poor MPs arc getting only flats.

Next, I come to the point of workers’
participation. 1 am not elaborating on the
economic factors which arc explained at
length by my learned collcague. 1 want to
pinpoint one particular factor. For a giowing
public sector economy, workers' participation
in managcment is essential and they should
really feel enthused 1o work. Every day we
hear about strikes, lock-outs and innumerable
problems in the public sector as well as in
the private sector, Unless the worker in this
year of 1971 fecls enthused and unless he 1s
given a sense of participation and made to
feel that he has got to do something for the
national economy, that he is working not for
bread alone but for national industry, things
may not improve. I don’t think sufficient
mention has been made about it here. 1
think workers' participation in management
of industries has to be particularly stressed
and this year must be a year for implement-
ing the idea of workers’ participation in
management.

16.04 hrs.

1 come to another point about Scheduled
Castes and Scheduled Tribes. We are
consoling ourselves by saying that in the
past 23 years we have done a lot for the
Scheduled Castes and Scheduled Tribes.
So many stipends and so many allowanc-
es and so many encoursgements are being
given. But the social aspect and the social
environment of the Harijans is not taken
into account. Of course, the fact remains
that the scheduled castes and tribes are
given allowanoes and stipends but we must
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remember the social environments where-
from he is coming. A poor boy is there;
10 of his neighbouring boys are not having
education. They may be doing some menial
jobs and getting 50 paise or 25 paise or 60
paise per day, or less than a rupee per day.
A boy with the so-called stipend goes up to
the 8th standard. These people, his other
neighbouring boys, tell him, we are getting
50 paise or 60 paise. Thosc boys tempt him
by saying, what is the use of your education
and all that. So, he does not continue with
his cducation. So, this affects the very
fabric of education.

Thercfore, 1 am suggesting an ‘operation
heaa-start’ which should be made. In the
United States the Negro boys are given
alfowances, stipends etc. Just like our
Harijans, there are also drop-outs. This
drop-out problem is there. For what the
US Government have started a programme
called ‘Operation head-start’. We should
sce that these drop-outs do not take place
and we should see that they reach comple-
tion of the middle school education.

The endcavour of the Government must
be to see that not only doles or stipends and
allowances are given, but to sec that the
children are really properly educated and do
not drop out. He should not fail in the
company of the social environment in which
he is born. This 1s a very important aspect.

We go on saying that the Central
Goveinment extends so many facilities ; the
Central Government is doing a lot, etc. But
we have to sce that he completes his school
cducation and does not drop out. So, I
suggest that an Operation Head-start should
bc started. I am just giving a tlechnical
name, a crash programme started, to see
that the maximum benefits are given and
that the bencfits already given arc properly
uti‘ised so that they get proper school edu-
cation and proper college education and do
not drop out in the middle.

Before 1 conclude, 1 have only a few
things to point out. The President has spent
so many years in Kerala, 1 thought he would
have made a special mention of Kerala ; I
would not have raised this point but for the
fact that has devoted two paragraphs for one
State, that is, West Bengal. I have great
sympathy for West Bengal and 1 love Bengal,
especially more so now that Bangla Desh is
coming. The President knows the problems
of Kerala more than any one of us. |}
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thought he shouid have devoted some para-
graphs to Kerala. This morning we heard
about the closure of cashew factories throw-
ingout of employment so many workers,
and their families are suffering. Educated
unemployment is there in higher proportions.
We should see that this rising problem of
amemployment ss checked in Kerala,

The masses of Kerala have come out
with & massive support for the good Govern-
ment and stable Government and a socialist
Government. They hawc  reected the
reactionaries as well as the counter-ievolu-
tionasies and transferred many of them to
their proper places.

It is the desire of the Kerala people,
and the right of the Kerala people, that
they want a steel mills, There are 4 southern
States, Mysore, Andhra, Tamilnadu and
Kerala. The three other southern States are
already having steel mills. T hope this
~demand of Kerala will be considered with
sympathy. When 1 say this, I am not
against any other State, Kerala has got the
+best guality of iron ore in the entire south
-of India.

So, I thiok that it was tme that we
thought about it, apart from the peiro-
chemical complex which could be developed
by the fast expanding refinery located ncar
the Cochin post.

Special mention ought to have been
made in the Address about the fishing indus-
try also. I am not referring to Kerala only,
but to the entire coast of India. The fishing
industry which offers great potentialities of
expansion has not been sufficiently mention-
e in the Address. In Bengal, Tamil Nadu,
Orissa, Andhra Pradesh, Mysore, Gujarat
or Maharashtra, and m all States, except
‘Puntjab and Haryana, the fishing industry
offers very vast potentialities for expansion.
T hope this matter will engage the attention
of Government.

I would also like to point out that the
Cochin port has got a share of 87 per cent
in the export of marine products. 1 would
request that early steps be taken 1o see that
a Marnne Exports Development Corporation
be started at Cochin as early as possible,

Jp conclusion, 1 would just say & word
pbout foregn policy. I am m complete
agrepmént with the foreign policy of .the
Covernment of India. Since the President
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has devoted one full paragraph to this, and
since my hon. friend who preceded me did
not mention about this, I am referring to
this, While I am m completc agresment
with the foreign policy, I would, however,
like to pont out one very serious omission,
There is a huge continent called Latin
America, right from Moxico down to Chile
and Argentina with 27 votes in the UN,
which 18 important for a nation like ours.
1 had been to Mexico and the Latin Ametican
cauntries mysclf, and 1 have found that they
have got the greatest of goodwill for wus.
We are spending huge amounts in public
relations activities 1n some  continents
where, let me tell you franklv, we have
got ounly the best ot enmutv fiom them.
The 1casons may be different and beyond our
control, but the fact remams that some of
them have got rcal anpmosity agamst us. But
here 1s 4 conunent whih 15 completely
comparable to our countiy in the social
aspects, i the development aspects, m
1egard to the problem of the unemployment,
and the pioblem of the Campasions which
15 quite comparable to what prevails 1in our
continent. I would submut that 1t 15 time
that we extend out hand of good-will to
these Latin American countries and see  that
the people of the Afro-Asian and Latin
Anmerican contineni  are brought together in
all common causes and 1n the interests of
a peace-loving world and a thriving socicty.

With thesc words, 1 whole heartedly
second the Motion of Thanks.

MR. CHAIRMAN * There is a large
number of amendments to the Motion of
Thanks on the President’s Address. Haon.
Members preseat i thc House who .are
desirous of moving their amendments may
send shps to the Table within 15 minutes,
indicating the serial numbers of the amend-
ments which they would like to move.

SHRI MADHU DANDAVATE (Raja-
pu): May I point out that we have
ajready sent the amendments and semt
our names? Let there nat be a for-
mality again of sending the names and the
numbers of the amendments. Those amgnd-
ments might be treated as moved,

MR. CHAIRMAN : Jt is possible that
hon. Members oaay ke, to pick aad chaoss
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and, therefore, hon. Members may send
slips indieating the numbera of the amend-
ments which they weuld like to move. This
will save the time of the House.

L. 4

SHRI N. SREEKANTAN NAIR
(Quiton) : 1 beg to move :

That at the end of the motion, the
following be added, namely :—

“‘but regret that no practical schemes
have been formulated to raise the living
standard of the common pcople and to
eradicate unemployment that is rampant
in all sections of the people in the
country.” (1)

SHRI SARIOO PANDEY
1 beg to move *

That at the end of the
following be added, namely —

“but regret that there is no mention
in the Address of the need to remove
the corruption and nepotism which is
rampant in the country.’* (2)

(Gharipur)

motion, the

That at the end of the motion, the
following be added, namely :—

“but regret that there 18 no mention
in the Address about the communal
riots in Aligarh and Muradabad 1n
Uu.p” (3)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention

in the Address about the nationalisation
of the rest of the Banks in the country.”

@

That at the end of the motion, the
foowing be added, namely :—
“but regret that there is no mention
in the Address about the nationalisition
of the foreign trade.” (5)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention in
the Adkfress about the nationalisation of
the education in the country.” (6)

That at the emd of the motion, the
following be addéd, namely :—
*“but regret ‘that ‘there is no mention in
the Adddeess about the protection of the
Yrdu- language.” (7)
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That at the end of thé mofion; the
following be added, namely :—

““but regret that there is no mentient in
the Address about the creation of Special
Development Board for the Eastern
U.P” (8)

That at the end of the motion, the
following be added, namely :—

‘“but regret that there is no mestion
in the Address about the creation of
special force to control the commmumal
riots in the country.” (9)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no meation
in the Address about the uplift of poor
and Harijan in the country.” (10)

SHRI S. M. BANERJEE (Kanpur) : 1
beg to move :

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
of payment of unemployment allowance

to the registered educated umemployed
youth.” (12)

That at the end of the motion, the
following be added, namely :—

“but regrer that there is no mention
of granting a need based minimum wage
to workers both in public and private
sectors.” (13)

That at the end of the motion, the
following be added, namely ;-
“but regret that there is no mention
of participation of labour in magage-
ment.” (14)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no clear indi-
cation about amendment of Constitasion
regarding right to property.” (15}

That at the end of the motion, the
following be added, namely :—

“but regret that there i€ no mention
of giving Urdu Language a proper place
in the country.” (16)

That at the end of the motion, tha'
following be added, narmely

““but regret that thero is' nb phéntion
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regarding nationalisation of General
Insurance, Export and Import Trade
and Foreign Qil Companies.” (17)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention
about the naked aggression in Viet
Nam.” (18)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
of effective steps to be taken by Govern-
ment to bring down the prices of all
essential commodities.” (19)

SHRI K. M. MADHUKAR (Kesaria) :
I beg to move :

That at the end of the motion, the
following be added, namely : —
“but regret that the interference by
Imperialistic Powers in thc West Asian
Crisis has not been condemned.” (24)

That at the end of the motion, the
following be added, namely ;—

“but regret that no mention has been
made in the Address about the indiffe-
rent attitude adopted by the various
State Governments in regard to the land
reforms.” (25)

That at the end of the motion, the

following be added, namely :—
“but regret that tlere is so mention
in the Address of nccessary assistance (o
be given to State Governments for the
implementatios of Gandak, Western
Kosi, Upper Seim, Bagmati, Western
Koyal Hydro-electric  Projects,  full
development af Rajasthan Canal and
other river projects.” (26)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no mention
in the Address of any effort to check the
huge damage being caused by floods and
s0il erosion every year.” (27)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
pade in the Address of the need to
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remove the continued power shortage in
Bihar and other States.” (28)

That at the end of the motion,
following be added, namely —

“but regret that there is no mention
in the Address of payment of crores of
rupees due to the sugar cane growers
from sugar mif)l owners as also the
nationalisation of sugar industry in the
country.” (29)

the

That at the end of the motion, the
following be added, namely —

*“‘but regert that there is no mention
has been made in the Address of natio-
nalisation and socialisation of basic
industries and tea plantations.” (30)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of any change in the
clection laws with a view to avert the
incidents to capturing of polling booths,
and use of lathis and guns.” (31)

That at the end of the motion,, the
following be added, namely :—

““but regret that no mention has been
made 1n the Address about development
programmes for backward areas specially
in Bihar, U, P. and Assam.” (57)

That at the end of the motion, the
following be added, namely :—

“but regrel that no mention has been
made in the Address of any programme
to accelerate the pace of economic
advancement of backward classes,
especially Harjjans and Adivasis and to
ensure for them social and economic
justice.” (58)

That at the end of the mention, the
following be Added, namely —

““but rogert that there is no mention
in the Address of any specific pro-
gramme for distribution of land among
landless and to save them from the
atrocities committed by landlords.” (59)

That at the end of the motion, the
following be added, namely i~

“‘but regret that no motion has been

made in the Address about emacting such
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laws which may remove the obstacles
coming in the way of Government in
fixing ceilings.” (60)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any scheme to
nationalise all foreign banks and other
Indian banks.” (61)

That at the end of the motion,
following be added, namely :—

“but regret that no mention has been
made in the Address about the measures
to be taken to check bureaucracy pre-
valent in the nationalised banks and
to change credit policy of such banks.”
(62)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about any pro-
gramme for all round development of
rural life.” (63)

That at the end of the motion,
following be added, namely :—

‘“‘but regret that no mention has been
made in the Address of any scheme to
nationalise the wholesale trade and
import and export trade.” (64)

That at the end of the motion, the
following be added, namely :—

“but regert that no mention has been
made in the Addrcss about the cstablish-
ment of a proper labour machinery in
public sector undertakings and control
over them.,” (65)

That at he end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the measures
to check anti-labour attitude in private
and public sector establishments.” (66)

That at the end of the motion, the
following be added, namely :—

“hut resret that no mention has been
made in the Address about the policies
to be adopted te put an end to retrench-
ment of labour and lock outs in Private
and Pyblic Sector Establishments.”

(N

the

the
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That at the end of the motion,” the
following be added, namely +—

“but regret that no mention has been
made in the Address about the need for
reforming the education policy in order
to achieve an overall improvement in the
educational system in the country.” (68)

Tha. at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Addrsss about any concrete pro-
gramme for achieving the co-operation
of students in the educational iastitutions
and to direct their trend of mind to
constructive channels and to remove
unrest prevalent amoag them." (69)

Mddress

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address about any time-bound
and phased programme to remove un-
employment among the educated and
uneducated youth.” (70)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address about amending the
Constitution with a view to achieve the
goal of socialism in the country expedi-
tiously.” (71)

That at the end of the motion, the
following be added, namely :~—

“but regret that no mention has been
made in the Address of the need to
democratise the administrative machinery
which may conform to the achievement
of the objectives of socialist economy."”
72)

That at the end of the motion, the
following be added, namely :—

““but regrel that no mention has been
made in the Address of any new steps to
be taken to eradicate corruption rame
pant in the entire administrative set up."”

(73)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the address of any steps for
bringing about austerity and economy in
the expengditure on Ministers.” (74)
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That at the end of the motion,
following be added, namely —

““but yegret that no mention has been
made in the Address of the need to
establish full diplomatic relations
with the German Democratic Republic.”
%)

That at the end or the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the policy of
Government of India in regard to the
European Security Pact.” (76)

the

That at the end of the motion, the
following be added, namely .~

““but regret that no mention has been
made in the Address about the policy of
Government of India in regard to imme-
diate withdrawal of armed forces of
imperialist powers from Vietnam,
Combodia, Loas, etc. and anything about
the vacillating policy of India towards
Vietnam,” (77)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention hes been
made in the Address about India’s
sympathy for the popular agita.ion
launched by the people in East Pakistan—
Bangla Desh.” (78)

That at the end of the motion, the
following be added, namely :—-

‘“but regret that no mention has been
made in the Address of the need to
normalise the relations with People's
Republic of China in the interest
of peace in Asia on honourable terms.’”
)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the with-
drawal of cases filed against thousands
of farmers for harassing and supressing
them, who took part in land agitations

anything about providing them with
aid.” (80)

That gt the end of the motion, the
following he added, namely :—
“but zegret that no mention hes boen
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made in the Address about any policy
in regard to providing legal aid and
other assistance in courts to the landless
persons and labour.” (81)

That at the end of the motion, the
following be added, namely —

“‘but regret that no mention has been
made in the Address about dcvising
ways and means to check the misuse by
farmers of raw materials and the steps
to ensurc-balanced price line,” (82)

That at the end of thc motion, the
following be added, namely —

“‘but regret that no motion has been
madc in the Address for bringing down
the prices of chemical fertilizers so that
thesc could be made available to the
farmers easily.” (83)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about determina-
tion to check the influence of monopoly
capital.” (84)

That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address for the removal
cultural backwardness of rural life.”
(85)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about determination
to ban communal parties, communal
propaganda organisations and literature.”
(86)

That at the end of the motion, the
following be added, namely :—

‘“but regret that no mention has been
made in the Address about making an
appeal to all the progressive forces to
unite in order to defcat the apartheid
policies.” (87)

That at the end of the motion, the
faliowing be added, namely :—

“‘but regret that no mention has been
made in the Address about the ¢léar-cut
policies of socialism.” (88)
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That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address of the need to
ensure the preservation of language,
culture and other rights of the miniority
communities.” (89)

SHRI MADHU DANDAVATE (Raja-
pur) : I beg to move :

That at the end of the motion, the
following be added, namely :—

“but regret that no reference has been
made to the urgent need of restoring to
the Parliament through appropriate
amendment to the Constitution, the
severeign right (0 amend the constitution
80 that it may reflect the people’s will
to accelerate social change.” (111)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made of the measures to prevent politics
of defections and piracy which is under-
mining the democratic fabric of our
political life.” (112)

That at the end of the motion, the
fallowing bc added, namely :—-

“*but regret that no mention has becn
made of the need to ensure greater
economic equality which must remain
the basic tenet of socialist policies and
programmes.” (113)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made of the recent developments in East
Pakistan.” (114)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made of the socialisation of wholesale
trade in food and other esgential
commodities and also external trade.”
(115)

That at the end of the motion, the
following be added, namely :—

“but regret that nc motion has been
made of the nced to ensure a need-based
minimum wage to the industrial and the
agricultural workers.”” (116)
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SHRI RAM RATAN
(Banda) : I beg to move :

That at the end of the mation, the
following be added, namely :—

“but regret that the address fails to
refer to the serious misuse of the
Governmental machinery particularly All
India Radio and Television for the pro-
motion of the electoral prospects of the
ruling party at the centre and the steps
taken by Government to allay public
misgivings in this regard through a high
powered independent probe.” (118)

SHR1 S. P. BHATTACHARYYA
(Uiuberia) : | beg to move :

That at the end of the motion, the
following be added, namely :—

*‘but regret that while upholding the
cause of Parliamentary Democracy
throughout India, democratic verdict of
the people of West Bengal is  being
crushed by Central Government through
Police, CRP, Muilitary, hired goondas
and bureaucracy ; various ways and
means arc being tried to bring back
Presidential rule o: direct or indirect
Congress rule in West Bengal by any
means whatever™. (119)
DR. LAXMINARAIN PANDEY
(Mandsaur) : I beg to move :

That at the end of the motion, the follow-
ing be added, namely ;—

“but regret that no mention has been
made in the Address about the concrete
measures to be adopted to solve un-
employment problem and the programme
whereby unemployment problem could
be solved within a certain fixed period
and about the provision of certain fixed
amount to the unemployed persons in
the form of subsistance allowance till
they get employment.” (130)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about educdted
unemployed persons and fixing any rime
limit within which they would be pro-
vided with employment to solve the
problem and about cffecting any changes
in the educational system from this
point of view,” (131
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That at the end of the motion, the
following be added, namely :—

“hut regret that no mention has been
made in the Address about land reforms,
clear-cut guidelines to solve the problems
of small farmers and conversion of un-
economic holdings into economic ones.”
(132)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the failure
of nationalised banks to provide benefits
to ordinary peasants and suitable pro-
cedure to be adopted in this regard.”
(133)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address no
mention has been made of the failure of
the supplying of power pump sets 10 the
farmers for irrigation purposes to render
any benefit in far off villages due to
centralisation of such  schemes.”
(134

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about any time
bound programme for construction of
sanitary dwellings m cities, small towns
and villages instead of enhancing slums
as also for providmng houses to the
homeless persons.” (135)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about a definite
programme under which restdential
accommodation will be provided to the
landless people within a stipulated
period.” {136)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made to ensure a healthy competition
between the private and public sectors
s0 as to boost industrial production
whild dwelling on the need to speed up
the investment programme in these two
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sectors for the purpose of increasing in-
dustrial production.” (137)

That at the end of the motion, the
following be added, namely :-—

“but regret that no mention has been
madc to ensurc a reasonable price of
agricultural products to farmers while
refeccing to the technical know-how in
agriculture.” (138)

That at the end of the motion, the
following be added, namely :—

“but regiet that no mention has been
made to streamline the procedure regard-
ing the constitution and recognition of
trade ungons and about the share of the
workers in profit of the mdustrial pro-
duction through a deciaration to im-
prove the industrial refations.” (139)

That at the end of the motion, the
following be added, namely *—

“but regret that no mention has been
made about the procedure to be foliowed
to gear up the admmustrative machinery
and about the time-himit within which
such toning-up is to be accomplished.”
(140)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made about the procedure to be followed
for the formation of the managerial
cadre.” (141)

That at the end of the motion, the
following be added, namely :—

“‘hut regret that no mention has been
made in the Address of the measures to
check the rise in prices, economic im-
balances and the requitement of commo-
dities to be imported and time-limit of
such import.” (142)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address about the disorder
and votlence in West Bengal and other
parts of the country resulting in & sense
of insecurity among the countrymen and
failure of the Government to protect the
countrymen,” (143)
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That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of any steps to get
the Indian territory forcibly occupied by
China as also other border areas of the
country under the occupation of foreign
countries vacated.” (144)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the pro-
gramme to manufacture atom-bomb
with a view to increasing the defence
potential of the country.” (145)

That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address about the indus-
trial development of backward areas.”
(146)

That at the cnd of the motion, the
following be added, namely :

*“but regret that no mention has been
made in the Address about the expedi-
tious introduction of Hindi as an official
language and action proposed to be
taken in this regard.” (147)

That at the end of the motion the
following be added, namely :—

““but regret that no mention has been
made in the Address about India’s atti-
tude and relations with forcign countries
in future and lack of concern on exodus
of Indians from neighbouring countries.”
(148)

That at the end of the motion, the
following be added, namely :—-

*“but regret that no mention has been
made in the Address about future re-
Jations with Pakistan following the re-
cent hijacking of an Indian aeroplane.”
(149)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the misuse
of Government machinery and All
india Radio including television service
by the party in power during the
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mid-term elections to Lok Sabha.”
(150)

That at the end of the motion, the
following be added, namely -

“but regret that no indication has
been given in the Address to appoint an
enquiry commission to go into the
charges levelled by the prominent per-
sonalities in the country regarding mis-
use of Government authority and rig-
ging of elcection results during the recent
General Elections,” (219)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the measures to
be taken in respect of transacting busi-
ness in our national language only within
the country and outside the country.”
(220

That at the end of the motion, the
following be added, namely :—

“but regret that no indwation has
been pgiven in the Address of the
measurcs to be taken about labour parti-
cipation in management and making
them partners in mills and factories.”
(221)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
spell out the measures (0 be taken for
the defence of the country keeping in
view that China is in possession of atom
bomb and nuclear missiles and her
friendship with Pakistan,” (222)

That at the end of the motion, the
following be added, namely -

“‘but regret that no mention has been
made in the Address of the fact that
national income could be increased by
10 per cent, by recasting the Plan into
Swadeshi Plan and not by depending
on foreign money for its implemen-
tation.” (240) )

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about giving voting
right to the persons between the age
group of 18 and 21 years.” (241)
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That at the end of the motion, the
following be added, namely .—

“but regret that no mention has been
made in the Address about the steps
proposed to be taken m regard to the
hijacking and burning of plane of the
Indian Airlines and Pakistan’s refusal to
hand over the hijackers to India and to
pay compensation for the plane hyacked
and burnt.” (242)

That at the end o' the motion. the
following be added, namely -

“but regret that no mention has heen
made in the Address about the proce-
dure to be adopted in providing loans
to small farmers, small entrepreneuts
and to others who want to start their
own business but are not in a position
to arrange »ecurity for obtaining loans.”
(243)

That at the end of the motion, the
following be added, namely -—

“but reg-ct that no mention has been
made 1n the Addiess about the supply
of electricity at cheap rates to farmers
and villagers.”” (246)

That at the end of the motion, the
following be added, namely *—

“‘but regret that no mention has been
made m the Address about the measures
to be taken to ensure fair price to the
agricultunists for their produce as in the
cas¢ of non-agricultural products
247

That at the end of the motion, the
following be added, namely —

“but regret that there 15 no mention
in the Address about the steps to be
taken by India to retiieve thousands of
miles of our teriitory under China’s
illegal possession.” (249)

DR. SARADISH ROY (Bholpur): I
beg to move !

That at the end of the motion, the
following be added, namely :—

“but regret that the Address gives no
indication of abolition of the post of
Governors and of President’s rule in the
States,” (151)
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That at the end of the mouon, the
following be added, namely —

“but regret that the Address makes no
reference about the revision of the allo-
cation ot powers and functions between
the States and Centre with a view to
10 making the State’s power real.” (152)

That at the end of the motion, the
following be added, namely * -

“but repret that the Addiess gives no
mdication of most of the subjects mn the
concuttent hist of the Seventh Schedule
to the Constrtution  to he transferred to
the States ™ (153)

That at the end of the motion the
following be added, namely

“but regret that the Address gives no
mdicauon of complete control by the
State Governments over all its officials,
ncluding thoe who belong to All India
Services ™ (154)

That at thc end of the motion, the
following be added, namelv -

“but regret that the Address gives no
refetence about overhaul of the policies
of taxation with a view to make the bui-
den on the 11k heavier while giving sub-
stantial relief to the poot ”* (155)

That at the end of the molion, the
following bc added, namcly —

“but regret that the Address makes no
reference about the complete elimination
of all feudal and big landloid interests
m the countryside ncluding the abolr-
tion of all the privileges and privy purses
of the princes without compensation,
annulment of compensation amounts
which are stull due to the Zamindars and
other feudal landlords, take-over large
estates held by big landlords.” (15 )

That at the end of the motion, the
followmng be added, namely :—

“‘but regret that the Address makes
no mention about a total reversal of the
procurement and piice policies i such a
way as to benefit the poor and middle
peasants on the one hand, and to the
mass of consumers on the other." (157)
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That at the end of the motion, the
following be added, namely :—

““but regret that the Address gives no
mention of any immediate solution to
tackle the problems of inflation and ris-
ing price.” (158)

That at the end of the motion, the
following be added. namely :—

““but regret that there is no indication
in the Adlress in regard to the granting
the right of franchise to persons in the
age group of 18 to 21 years.” (159)

That at the end of the motion. the
following be added, namely - -

bt 1egiet that the Address does not
throw amy fight on the problems of
poseriy aml unciaployment which are
the outcome of 23 years of Congress
Rule.”” (160

That at (he end of the motion, the
following be added, namely :-

“but regret that the Address makes
no mention about the serious nature of
growing defecion and action to  be
taken to curb the defection,” (161)

That at the end of the motion, the
following be added, namely : -

“but regret that the Address makes
no mention ahout the non-fulfilment of
the commuments made (o the Scheduled
Castes, Scheduled Tribes and Backward
Classes in the country,” (102)

That at the end of the motion, the
following be added, namely ;-

“‘but regret that the Address docs not
mention aboul Government of India’s
ban on trade with Noith Vietnam and
steps to promote trade with Democratic
People’s Republic of Korea and
Cuba.” (163)

That at the end of the moion, the
foll wing be added, namely : -

“*but regret that the Addiess does not
mention about the question of quitting
the British (‘'ommonwcalth even after the
Rhodesian 1ssue and the arms aid to
South Africa and racial tmmigration
faws.” (164)

That at the end of the motion, the
following be added, namely (—
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“but regret that the Address does not
mention about the threat to peace and
independence of the people around
indian Ocean due to the establishment
of British and American bases in that
area.” (165)

That at the end of the motion, the
following be added, namely :—

“but 1egret that the Address does not
mentjon about the measures to be taken
by the Government to reopen the closed
factories all over India.” (166)

That at the end of the motion, the
following be added, namely - ~

‘‘but regret that the Address does aot
mention about the crash programmes for
relieving rural unemployment.” (167)

That at the end of the motion, the
following be added, namely : —

‘‘hut regret that the Address does not
mention the steps to be taken to curb
the rise in prices, black marketing,
hoarding. etc.”” (168)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no indication
of repeal of all repressive laws including
the Preventive Detention Act, the Indus-
trial Sccurity Act.” (215)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address makes no
referencc about putting an end to the
practicc of resorting to prohibitory
orders, security proceedings to prevent
workers’ strikes and other popular
struggles.” (216)

That at the end of the motion, the
following be added, namely :—

“but rcgret that there is no reference
about the necessary amendments to the
fundamental rights laid down in the
Constitution so as to make it possible
for Parliament and tre State Legislatures
10 legislate against the private propecty
of foreign and Indian monopolists and
big landlords and other top strata
society, together with measures which
will further strengthen the democratic
rights of the common people, incuiding
their right to the land, instruments of
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production, and other small property
they won,” (217)

That at the end of the motion, the
following be added, namely :—

““but regret that the Address gives no
indication of nationalisation of all the
heavy industries and other key sectors of
the economy, whether they are owned
by foreign or Indian capitalists.” (218)

SHRI A. K. GOPALAN (Palghat) : I
beg to move :

That at the end of the motion, the
following be added, namely :--

“‘but regret that the Address does not
mention any intention on the part of the
Government to curb the right to com-
pensation by the feudal property owners
and big monopoly capitalists.” (169)

That at the end of the motion, the
following be added, namely :—

*“but regret that the Address does not
mention any measures to abolish foreign
private capital,” (170)

That at the end of the motion, the
following be added, namely :—

“‘but regret that the Address does not
refer to the measures to be taken to curb
expansion of Indian big business houses.™
amn
That at the end of the motion, the

following be added, namely —

“but regret that the Address does not
mention any measures for granting the
States the widest measure of autonomy
so that they can develop without bemng
dependent on and restricted by the
Centre.” (172)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
has failed to mention the fascist type of
repression let loose on the people of
West Bengal and the politics of murder
and assassination initiated by the Govern-
ment of India under President’s Rule
against the democratic forces in that
State.” (173)

‘That at the end of the motion, the
following bo added, namely :—
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“but regret t0 note that the Address
does not mention the Government of
India’s policy on land reforms in concrete
terms and has not declared a moratorium
on peasants’ indebtedness.” (174)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
mention any steps to amend the electoral
laws to provide for proportional repre-
sentation which only can ensure a demo-
cratic Parltamentary system.” (175)

That at the end of the motion, the
following be added, namely : —

““but regret to note that the Address
does not make any mention of the
question of abolition of the post of
Governors in States and measures to
stop the imposition of Piesident’s Rule.”
(176)

That at the end of the motion, the
tollowing be added, namely :(—

*“but regret to note that the Address
does not make any reference to the
increasingly frequent use of the Armed
Forces for suppression of democratic
movements.”” (177)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
does not mention the question of aboli-
tion of privy purses of former rulers
without compensation.” (178)

That at the end of the motion, the
following be added, namely —

‘but regret to note that the Address
ignores the question of full diplomatic
recongnition of the Democratic Republic
of Vietnam, Democratic  People's
Republic of Korea, the German Demo-
cratic Republic, in subservience to
imperia'ist pressure and blackmail,” (179)

That at the end of the motion, the
following be added, namely :—

“but regret to note that the Address
fails to condemn U. 8. aggression in
Vietnam, Laos and Cambodia and the
military occupation of South Kores.”
(180)
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That at the end of the motion, the
following be added, namely

“‘but regret that there is no mention
of unsocial elements and armed hooligans
who at the instance of the Four Party
Alliance (Grand Alliance) captured
polling booths, ran away with the ballot
boxes and forcibly prevented the Hari-
jans, Muslims and other Scheduled
Castes voters from voting at Begusarai,
Maharajganj, Aurangabad, Mujaffarpur,
Patna, Navada and in many other areas
of Bihar during the recent mid-term
election to Lok Sabha,” (181)

That at the end of the motion, the
following be added, namely :(—

“but regret that there is no mention
of iflegal intervention and misuse of
Government machinery by the Ministers
in the S. V. D. Government of Bihar
and by the State officials and Police
during the mid-term elections to Lok
Sabha.” (182)

That at the end of the motion, the
following be added, namely :—

“Bbut regret that there is no mention
of communa! propaganda openly made
by the Jan Sangh candidates during the
mid-term elections.” (183)

That at the end of thec motion, the
following be added, namely :—

“but regret that there is no mention
of the failure of the §.V.D. Government
of Bihar to provide facilities to Harijans,
Muslims and Scheduled Casts for casting
their votes in spite of an announcement
to this effect made by the Election
Commission.” (184)

That at the end of the motion, the
following be added, namely :—

“hut regret that there is no mention
of any sound and clear cut programme
for liquidating proverty from the
country.” (185)

That at the end of the motion, the
following be added, namely :—

“'but regret that no mention has been
made in the Address of adopting & non-
9ayhlistic policy by deviating from the
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capitalistic one pursued at present for
the development of the country.” (186)

That at the end of the motion, the
following be added, namely :—

‘“but regret that no mention has been

made in the Address about breaking the
monopoly capitalism.” (187)

That at the end of the motion, the
foliowing be added, namely :—

‘“but regret that no mention has been
made in thc Address of providing
employment or unemployment doles to
unemployed persons in the country.*’(188)

That at the end of the motion, the
following be added, namely :~
““but regret that no mention has been
made in the Address about making it a
Constitutional right to have employment
or an unemployment stipend.” (189)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been

made in the Address about setting up

big industries to banish proverty.” (190)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about laying a net-
work of industries in the public sector,
instead of the private sector for the
rapid development of the country.” (191)

That at the end of the motion, the
following be added, namely -

“but regret that no mention has been
made in the Address about nationalisa-
tion of basic industries,” (192)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has been
made in the Address regarding national-
isation of foreign banks.” (193)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about ndtionalisa-
tion of general insurance,” (194)

That at the end of the motion, the
following be added, namely :—

s“but regret that no mention has been
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made in the Address ahons Aethonalisa- That at the end of the motian, the

tion of foreign tradc'.” (195)

That at the end of the metiop, the
following by 9ided, napely :—
“byt Tegnes that o montion has been
made in the Addvess ahout nationalisa-
tion of forei%n oil companies.” (196),

muattheMofﬂaeminmthe
following be added, namgly “—

“‘but regret that 'no mefition has been

made 1 the Address about any affective

nacasures £o check the rising prices.”’(197)

That at the end of the motiop, the
following be addgd, namely .~

“hut regret that ng mention has been
mage in the Address about any action to
be intiated against those responpible for
risipg prices and blagk-marketing ” (198)
That at the end of thg mption, the

following be added, namely ~—

“hut regpet that no mention has been
madep in the Address about any steps to
check prige rise or to pay dpaxpess
allowance 1n proportion to the rise in
prices ** (199)

That at the end of the mogwon, the
follqwing, be, added, namely —

“but vegret that no mention has been
made in the Address about provading
need bassd wages to Goverament or
private employees or to the labourers.”
(200)

That at the end of the motion, the
follawing be adt'ied, namely ‘—

“but regret that na mention has been
made in the Address about any effective
measures to check corruption.” (201)
That at the end of the motion, the

fottewing be gdded, namely -
" put that no menfion has been
made 111 the Address dbout checking the
increass of cortopfion in the nationa-
lised banks.” (R02)
Thes ap the end of the motion, the

rquw{?:u?mqﬁt;ﬁ;ﬁmm bee
made in the Address about granting
thoit of the toans lo farmers, unem-
ployed englnicers and other unemployed
persons, siall entreprencure and cottage
Industries.” (204)

That at the end of the motion, the
fellowing be added, namely i+

“‘put regret that no mention has been
made in the Address about any steps to
uncarth black money irom the safe
deposits of monopoly capstalists and
to use the same for development pur-
poses ™ (203)

That at the end of the motion, the
following be added, namely .-~

“‘put regret that no mention has been

made m the Address about any

measures to recover arrears of tax

amounting to abous 500 crores of rupees

outstandmg egainst the bsg captalisis
and big busmessmen.” (206)

That at the end of the motion, the
following be added, namely *~

““but regret that no mention has been
made in the Address about any measures
to prevent foreign capitalists f¥om
remitting therr profits to their coun-
tries.” (207)

That at the end of the motiom, the
following be added, namely —

“hut. regret that no mention has been
made in the Addeess about any sigps to
nationalipe forewgn industries.” (208),
That at the end of the motion, the

following bé added, mamely —

“‘but regret that no mention has been
made in the Address abiout setting up
an Inquiry Commission ta enquire imto
the unfair means adopted mn Bihar
duting the fast mid term eléktions to
Lal;i §abha.“ (209) ’

That at the end of the motiog, the

folidwing be added, naswly, i~ following be added, namely :—

“hut regret thut no mertfon has been “but regrot that no mdntion thay: betm
made in sthe Address apout any magde in the A shopt, banning
measures to op lemus 10; black sommung) | , a0 gommynal
magkatass 2R, w W)y
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That st the end of the motion, tke
SlsWing B ‘alflied, riamely -

“but regret that thére ik no fention
of doing away with the mmport of
food-grains.” {250
‘That at the end of the motson, the

following be added, naely

“but regrét that there & no mention
of nationnksation of sugar fadustry,”(251)

That at the end of the motion, the
followinp be added, namely —

“tult regret that there is no mention
of any provision to supply fertilisers,
seeds, power and other agricultural
implements to cultivators at cheap
rates.” (252)

That at the end of the motion, the
following be added. namely :—

““but regret that there 15 no mention
of any provision 1o check the eviction
of cultivators from thetr holdings by the
Landlords.” (25%)

That at the end of the motion, the
following be added, namely —

“‘but regret that thére is no mention
of fixing & ceiling on the land-holding
and a time himit for the distribution of
fajit land amonp landless and poor
fartners.” (254)

That at th¢ end of the motioh, the
followeg be added, namely

“‘but regret that there is no mention
of distribution of public fallow land
dmong the Haryans and the landless.”
(255)

Thit at the end of the fwtion, the
following be added, namely -

“but regret that there is no smentom
of exempting the unprofitable holdings
from land revenye and gradual introduc-
tion of agricultural wealth tax.” (256)

Thit at the end of the motion, the
following be added, pamely »—
“but regre. that there is no mention

‘f  vdbpibg  Tigation ngs
relating to peasatt aid Tabour ‘move-

mehts.” (257)
That at the end of the motion, the
b liEwRg be wided, hitwely -
‘it ‘Ydgret thit there is ho fhention

b
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of time lhué‘fét 'H‘xing a ceiling 6i1’ urban
Ad 8)

That at the end of the motion, the
folowing te wided, hanmély <.

_ “But regrét that there 5 po Hiention
of Spening a branch of pationilised
‘banks at all places having a rural popus
lation of 25,000 peaple.” (259)

That at the end of the motion, the
following be added, namely :—

‘puit regrct that there I8 no meption
of lowgring the rate of interest for the
loans granted to peasan(s by the nationa-
lised banks.” (260)

That at the end of the motion, the
following be added, namely

“‘but regret that there is no mention

of cent percent gragt to the State

Governments Yor slam-clearance.” {261)

That at the end of the metion, the
following be added, namely :—

‘“but regret that there 18 no mention
of owing the 'respohsibility for the
development and rejuveiiation of oter
Stete capitals hke thit of Calcutta
oity.” (262)

That «at the end of the motion, the
following be added, namoly .~

“‘but regret thet there is 710 mention
of checking the corruptiom, nepotism,
favouritism, casteism in the distribution
of housing umits constructed by wvarious
State Governments.” (263)

That at the ond of the motion, the
following be added, namely ;—

“‘but regret that ther¢ 1s no mention
of any provision to allot constructed
tiotses to Tandless agricultural labourers,”
[l
That at the end of the motion, the

following be added, camely -

“But regret tHat there is no mention
of granting more amotmt to State
Governments for the construction of
housing units.” (265)

That at the end 'of the motion, the
following be added, namely

‘but regret that no Mmemich hhs heéh
made in the Address about the abondon.
mient &f the old Kzii-lbﬁbur policy of
the t. (420

B opﬂ » L4
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That at the end of the moticn, the
fouowmg be added, namely S

“but regret that no mention has been
made in the Address about introducing
 secret ballot system in determining the
representative  character of labour
unjons.” (322) '

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the need for
bringing about a change in the attitude
of the managements of industrial insti-
tutions." (323)

That at the end of the motion,
following be added, namely ;—

“but regret that no mention has been
made in the Address about putting an
end to the tendency of bureaucratism
prevalent in the administrative machi-
nery.” (324)

That at the end of the motion, the
following be added, namely :—
. “but regret that no mention has been

.made in the Address about abolishing
the privileges of 1.C.S. officers.” (325)

That at the end of the motion, the
following be added, namely

“‘but regret that no mention has been
made in the Address about abolishing
Privy Purses of the princes without pay-
ing any compensation.” (326)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no mention has _been
made in the Address about condemning
the bombardment by America on
Vietnam.” (327)

the

That at the end of the. motion, the
following be added, namely :—

“but regret that no mention has been
made in - the Address about a concrete
suggestion for ‘the solution of the Indo-
China problem.”. {328)

That at the end ‘of  the - motion, the
Inlhwmu be added, namely :—

. *hut i'egtet that no mentlnn has been
mda in Addreu ‘about thenettle-
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mmt of disputes whh Peoples xapublic
of China and Pakistan.” (329)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about strengthen-
ing and increasing friendly relations and
trade with Socialist countries.” (330)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about amending
the Constitution for putting a cciling on
the right of personal properiy.” (331)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has bqen
made in the Address about the major
irrigation schemes such as, Kosi,
Gandak, Sone, Swarna Rekha, Nagarjun,
Rajasthan Canal, etc., for eradication of
famine from the country for ever.” (332)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about the measures
for removing corruption, provincialism,
casteism and losses which are¢ prevalent
in the public sector enterprises.” (333)

That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address about adoption of
standards of exemplary austerity and
economy by the Members of the Cabi-
net.” (334)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
made in the Address about adopting the
policy of economy in the administra-
tion.” (333)

SHRIMATI mmm GHOSH (Naba-
dwnp) I beg to move !

That at the end of the’ motion, the
following be added, namely S B _

~ “but regret that the Address gives 0o
- indioation of beld . initiatives to bring
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India’s relation with peoples’ China
and Pakistan back (o normalcy.” (211)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address gives no
indication of all the cultural agreements
with foreign countries with a view to
eliminate all those provisions that cnable
foreign powers to penetrate into the
social and cultural life of the nation.”(212)

That at the end of the motion, the

following be added, namely :—

“but regret that there is no reference
about a firm line of struggle against
imperialist (particularly American) policy
in relation to the three Indo-China
States, to Korea to West Asia,_ .to
Germany and Cuba ; full recognition
by the Government ol Vielinamese,
Koreans, the G.D.R. and Cuban
Government with exchanges of Ambassa-
dors between each of these countries
and India and recognition of the Pro-
visional Revolutionary Government of
South Vietnam.” (213)

That at the end of the motion, the

following be added, namely :—

“‘but regret that the Address makes
no reference about new initiative to be
taken by the Government to organise
common struggle of all the anti-imperia-
list countrics.” (214)

SHRI LALJI BHAI (Udaipur) : I beg

to move :

That at the end of the motion, the

following be added, namely :—

“but regret that no light has been
thrown in the Address on the malprac-
tices and irregularities such as misuse
of money, publicity on radio and tele-
vision in favour of the New Congress,
late starting of counting of ‘ballot-papers
by the Election Commission, all of a
sudden change in the system of counting
of ballot-papers, non-availability of
correct electoral rolls, ignoring the use
of force in the election and absolute
lack of arrangements for peaceful, fair
and fearless voting, committed during
the list General Elections.” (223)

That at the end of the motion, the
following be added, namely ;—

‘“but regret that no mention has been
made in the Address about the grave
malpractices and irregularities committ.
ed in the recent mid-term elections,
particularly misuse of Government
machinery by the party in power in the
Centre and very defective electoral
rolls.” (226)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has been
mude in the Address about the number
of educated persons, specialists and
others who are unemployed or under
employed in the country and the
measures proposed to be adopted for
providing them employment instead of
resorting to slogan mongering.” 244)

That at the end of the motion, the
following be added, namely :—

**but regret that no mention has been
made in the Address about the steps
proposed to be taken to check the entry

of great powers into the Indian Ocean.”
(245)

_ That at the end of the motion, the
following be added, namely —

‘*but regret that there is no mention
in the Address about the steps to be
taken to check the efforts being made
by thc Ruling Party at the Centre {o
encourage defections.’” (248)

That at the end of the mo.ion, the
following be added, namely —

“‘but regret that the Address has failed
to give any indication of the measures
to check the increasing violence in the
coanfry aand the encouragement being
given by Government to cqmmunal and
fissiparous tendencies.” (268)

That at the end of the motion, the
following be added, namely :—

“‘but regret that there is no mention
in the Address of the measures to solve
the problem of non-avajlability of drinke
ing water in lakhs of villages in the
couniry.” (308)
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That at the end of the moton, the

foliowing be added; naniely "o
“hut regret tha' tHere is mo mention

of any schtme to advance interest-free

{ouns for a perrod of five years to farmers

for the purchase of implements, sceds

and Jertihrers so that the countty could

become self-sufficient 1n & short period »

(309)

That at the end ol i motion,
‘following be added, namxly -

sshut regret that no hight has been
(Kedwh oh the measures to be adopted
#or $01VviNg the problems of poverty and
uremployment which Has resulted from
23 yeaty’ rule of Congress and to include
Whe ‘Righ. to Work® in the Fundamental
Rights enshniried in the Constitution, by
wmewdifig  the  Constitution for  the
irpose ~* (310)
That at the end of the motion, the

following be addexd, namely +—~

“‘but regret that the Addiess has failed
to present a programme for flood cont-
rol, provision of urpigational facilities,
checking of sal erosion, fisheries,
development of navigation and for digg-
ing canals alongwith preparation of a
Maater Plan 1m respect of Ganga River
passing through area of 1500 sq miles
and mflvencing the lLives of 21 crores of
people.” {311)

That at the end of the motion, the
Y6llowing be added, ngmely . -

“but yogrot that there 15 no mention
in the Address of the measures to rehabi-
litate the persons affected by soil esosion
on the rivex banks dnd to provide hous-
ng facilities to Jhugg: dwellers near the
iptices of their employmbent in tities '(312)

fhat at the end of the motion, the
fpn'gwmg be added, namely :—

““put regret thas Ahe Address has failed
to mention the fabts that the New
Copgress has prepared the ground for
thie feithet division of the country by
entering into aft ‘#fharide wath the Muslim
League dunng the last General Elec-
twons,” (313)

That 8t e end of the motion,
Aollowiag b added, bixmely :—
“but tegret that theté is no Higntion

he

the
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in the Address about the constitution of
a highipower Comnussion 'to MY the
the fears of the peoplé by 'holdig oh
impartial enquiry 1nto the allegation that
Government machinery lhke A LR. and
Television weie widely misysed to im-
prove the chances of the victory of the
Ruling Party at the Centre ” (314)

That at the end of he motioh, the
lollowing be added, namely -

“but regret that there 15 no  mention
in the Address of the facut that the
clectoral rolls used 1 the recent nud-
term elections were very faulty as a
result of which lakhs of genuine voters
were deprived of the rnight to exereise
their franchise * (315)

That at the end of the
following be added, namely

*“but regret that the Address has fatled
to mention concrele méasures to be
adopted for solving the problems of
unemployment and spirathng prices *'(316)

motion, the

Fhat at the end of the motion, the

following be added, namely —

“*but regret that no mention has been
made of the steps to be taken by
Government to compel Pakistan 1 pay
sompensation for  the hylicked plane
and to hend over the Hijuckers to
India ™ (317)

That at the end of the motion, the
following be added, namely *—

*“*but regiet that thcie 1s no mention

of formulation of an independent foreign
policy ”* (318)

That at thc end of the metion, the
foilowing be added, namely -

“but regret that the Address has failed
to mention the necessity of India be-
coming af nuclear fowér in ogder to
have an independent foreign policy and
independent defence poticy.” (319)

That at the end of the dshioh, the
following be added, namely

‘“but regrét thut there Is 3o miention
of revrienthtion of the Fourt Fjye Year

Plad ' achieve ¥aif-sufiéh g;qm
stats gnd m@ i éﬁ'&y (32:;
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SHRI VARKEY GEORGE (Kottayam)
I beg to move *

" *hit'dt the éend of the totiow, the
following' be Added, namely -
““hut zegtet to gotg that no mention
has been abput the Manne
?esoums and hence, efforts should be
irected to fuller explontation of marine
resolirces to augment our sources of food
supply and to earn foreign exchange
through ¢xport of marine products **(372)

SHRI KATHAMUTHU (Wagapatlinam)
[ beg to move

That at the end of the motion, the
following be added, namely —

“‘but regret that no mention of con-
crete schemes has been made in the
Address about the uplift of poor and
backward classes especially the MHaryans
in the country.” (376)

That at the end of the motion, the
following bo added, namely ~

*but regret that the Address has failed
to menuon of any programme to fix
wages for agricultwial workers and 1ts
impiementatuion 1n all States ** (377)

That at the end of the motion,
following be added, namely —

**but regret that no motion has been
made in the Address regarding disputes
over 1atet-States rivers between Tamil
Nadu, Mysore, Kcrala such as Cauvery
378)

That at the end of the molioa, the
fallowing be added, namely —

*‘but regret that no mention has been
made in the Address of any concrete
programme about rural housing and
providing social insurance scheme for the
agricyltural workeis.” (379)

That at the emd of the motion, the
followng. be added, namely —

““bhut regret that no mention bas been
made: 1n the Address regarding extsngion
af.credst factljties to small peasants at
cheap tate of wterpst,”” (380)

SHRI MUHAMMED SHERIFF (Peria-
kufamy ™ T kg tb move -

That at the en!d of the motion, the
fotfovhii mb; added, namely ‘—
n‘(, [ M

Sh), rogrct that Tgye 33 no mention

the
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in the Addt;css about the oommlpml x;ipts
in Aligarh dad Mtradibhd {r‘0. P¥{381)

That at the end of tiw mgtjon, the
following be added, namely *—

“but regret that rthcw is no, mention
in the Address about the' protection of
the Urdu language * (382)

That at the end of the motion, the
following be added, namely —

‘*but regret that there i¢ no memtion
mn the Address about the qregtion of a
special force to comtmol the cogamunal
riots 1n the couptry.” (383)

That al the end of the motion, the
tollowing be added, namely :—
“but regret that there 13 no mention
in the Address about the uplift of poor
and Harijans in the country ™ (384)

SHRI ERASMO DE SEQUEIRA
(Marmawgao) 1 I beg to move ;

That at the end of the motion, the
following be added, namely —

“‘but regret that the Addiess contgins
no mention of any inlent, to rgeogpise
that national progress 1s the responsi-
bilily of the cntire nation, and 1q define
the nationalized, retracted, and credable
sphere, m which Government will assyme
responsibility ” (400) '

That at the e¢nd of the motion, the
tollowing be added, namely .—

“hut regret that mention 15 made m
the Addiess merely of massive majarity,
without simultaneous siatement of wele
come 1o comstructive criticism, and
tespect for dissent ** (401)

That at the end of the motion, the
following be added, namely -

“but regrcet specically the abgence in
the Address of any concrete plans to 3

(a) tumn the national Council of Mikis-
tars into an efficient team of hatic~

nal manegement, ;

(b) resmould planning ;

(c) revitalize the bureaderacy ;

(d) turn the mobilization of reso
into an insgmr?ien“ozf‘ chaxsg'e;'_:'

(¢) re-allocate revenue between the

' Cenfye and 1Hé Stk oottmengy.
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rate with respective responsibi-
lity ;
() re-cast priorities
and
(g) provide Parliament with opportuni-
ties of contribution and instruments
of control.” (402)
That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of intent to grant
statehood to the Union Territory of Goa,
Daman and Diu.” (491)

in investment ¢

SHRI KALYANASUNDARAM (Tiru-
chirappalli) : I beg to move :

That at the end of the motion, the
following be added, namely : -

“but regret 10 point out that the
Government of India has failed in the
matter of rehabilitation of Indians,
particularly Tamils, repatriated from
Burmah and Ceylon, which is casting
undue burden on the Government of
Tamil Nadu.” (411)

SHRI CHANDRAPPAN (Tellicherry) : 1
beg to move :

That at the end of the motion, the
following be added, namely :--

“but regret that no mention has been
made in the Address about the question
of eradication of rural unemployment
and also of the unemployment among
the educated youth.” (412)

That at the end of the motion, the
following be added, namely :—

**but regret that no mention has been
made in the Address about the effeciive
control of monopolists in our country.”
(413)

That at the end of the moiion, the
following be added, namely :—

“but regret that no mention has been
roade in the Address regarding the
nationalisation of export and import
trade.” (414)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about the nationa~
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lisation of foreign banks in Indis and
also the general insurance,” (415)

That at the end of the motion, the
following be added, namely :—

““but regret that no mention has boon
made in the Address of any measures
to ensure any ecffective check on and
to arrest the galloping prices in India.”
(416)

That at the end of the motion, the
following be added, namely —

‘‘but regret that no mention has been
made in the Address about the removal
of regional imbalances in economic
growth.” (417)

That at the end of the motion, the
following be added, namely :-—

“but regret that no mention has been
made in the Address of any scheme to
introduce meaningful structural changes
in the administration by which the
socio-economic changes can be expedi-
ted purposefully.” (418)

That at the end of the motion, the
following be added, namely :(—

“but regret that no mention has been
made in the Address about representa-
tion of students in all the administrative
and academic bodies of all the univers|-
tics in our country.” (419)

That at the end of the motion, the
following be added, namely :(—

“but regret that no mention has been
made in the Address of the need to
ensure the full democratic rights of the
students in all the educational institu-
tions.” (420)

That at the end of the motion, the
following be added, namely :—

“but regret that more employment
opportunities are not visualised in the
Address by effective curbing of overtime
work in factories, mines, railways, admi-
nistration, services, etc, and also by
employing new hands.” (421)

That at the end of the motion, the
following be added, namely :—

“but regert that no effective proposal

has been suggested in the Address for

eradication of illiteracy, by sppointing
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part-time teachers from among the
educated unemployed youth and by
promoting adult education through
official, non-official and voluntary
agencies."” (422)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no concrete
suggestion in the Address for a rapid
meaningfull and thorough reform of our
present system of cducation, which is
outdated, unrelated to life and insufficient
to mect the requirements of a modern
society.” (423)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no concrete
proposal in the Address to introduce
measurcs by which communal and
reactionary organisations like R. S. 5.
and Siva Sena, be banned in the interest
of perserving communal harmony and
unity of our country.” (424}

SHRI S. L. SAKSENA (Maharajganj) :
I beg 10 move :

That at the end of the motion, the
following be added, namely :—

“but regret that therc is no mention
in the Address of ways and means to
eradicate rampant corruption both in
Government and in public life.” (435)
That at the end of the motion, the

following be added, namely :—

“hut regret that there is no mention
in the Address about any definite plan
of distributing Jand to the landless by
reducing ceilings on land holdings and
distributiag surplus Government lauds.”
(436)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of nationalisation of the
sugar industry in the country as was
decided by thc Bombay Session of the
Congress presided over bv Shri Jagjivan
Ram in December, 1969." (437)

That at the end of the motion, the
gol lowing be added, namely :—

“hut regret that there is no mention
in the Address about the failure of the
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Government to enforce Sugar Wage
Board recommendations by refusing to
pay arrears of increment in wages since
November, 1969, and to announce that
sugar labour shall be paid 50% wages in
the off season.” (438)

SHRI BHOGENDRA JHA (Jainagar) :
1 beg to move :

That at the end of the motion, the
following bc added, namely —

“but regret that no mention has been
made in the Address of immediate
nationalisation of three foreign oil com-
panics.” (459)

That at the end of the motion, the
following be added, namely :—

“sbut regret that no motion has been
made in the Address of any proposal to
immediately nationalise all the private
banks including forcign banks.” (460)

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address about immediate
pationalisation of entire foreign trade.”
(461)

That at the end of the motion, the
following be added, namely :—
“but regret that there is no mention
in the Address about immediate nationa-
lisation of general insurance.” (462)

That at the end of the motion, the
following be added, namely :—

siput regret that there is no mention

in the Address to maintain constant

balance between the prices of industrial

products and agricultural produce.” (463)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address to provide employment or
uncmployment allowance jmmediately 0
all the educated and uneducated unem-
ployed persons.” (464)

That at the end of the motion, the
following be added, namely :—

sput regret that there is no mention

in the Address to grant loans to the

farmers and the agricultural labourers

from banks without asking for any
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gurantee of their property with a view to
increase production.” (465)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about fully checking the
rise in prices.” (466)

That at the end of the motion, the
following be added, namely :—

“but regret that therc is no mention
in the Address to show sympathy for the
valiant struggle being launched by the
people of Bangla Desh for their demo-
cratic rights.” (467)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of any decision to estab-
lish full diplomatic relation, with Demo-
cratic Republic of Vietnam.,” (468)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of the rerewal of the
trade pact treaty with Nepal.” (469)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address has not
termed the setting up of a Naval base by
America in the Indian Ocean as a hostile
act.” (470)

That at the end of the motion, the
folfowing be added, namely :—

“‘but regret that no mention has been
made in the Address to quite the British
Commonwealth.” (471)

That at the end of the motion, the
following be added, namely :~—

“‘but regret that no mention has been
made in the Address about the demand
for early withdrawal of cntire Amcrican
troops from Indd-China.” (472)

‘That at the end of the motion, the
following be added, namely —

“but regret that no mention has been
made in the Address for immediately
establishing full diplomatic relations with
the Germaa Democratic Republic.” (473)
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That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address of the decision to
grant recognition to the provisional
Revolutionary Government of "South
Vietnam.” (474)

SHRI A.X. GOPALAN (Palghat) :
Before 1 come to the President’s Address
proper, T would like to draw the attention
of the House to an important and serious
development taking place in Fast Bengal or
Fast Pakistan. This was not there at the
time of the Addiess by the President.  The
situation has developed rapidly, and the
People’s Republic of Bangla Desh has been
declared and a provisional government
formed.

16.09 hrs.
[Shri K. N. Tiwary in the Chair]

Fiewee fighting is going on, with the
people of Bangla Desh fighting heroically
against the West Pakistant aggresston,  In
this strange situation, it is not cnough to
give lip-sympathy to the people of Bangla
Desh, We have expresscd our moral support
alr.ady, but now the time has come for con-
crete action and material support.

We demand that the Government
immediately recognive the Republic of Bangla
Desh and provide all moral and material
help to the fighters of Bangla Desh, We
should actively intervene in mobilising sup-
port among other countries of the world and
in the UN.

In India, we have got a history of sup-
port to people fighting for freedom and
democracy against fascist repression, It has
been a glorious tradition during our national
struggle, We cxpressed our sympathy and
support to the Republican forces in the civil
war in Spain and extended our help to
many Afro-Asian countries in their fight for
freedom. If we are not to besmirch this
great tradition, let us rise up and be one
with the people of Bangla Desh in word as
well as in deed.

Coming to the President’s Address, it is
a futile exercise in evasion. It conceals the
deep economic crisis we are passing through,
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a crisis generated, fostered and deliberately
imposed on the people of India by the
Congress Government. It is an excellent
illustration of the bankrupt policies of the
Congress Government from which we have
suffered for the last 23 years, The Puesi-
dent’s speech is full of empty promiscs and
platitudes, 1t states that the Government
have got a massive mandate for change, @
change which must come swiftly. Yus, the
masscs also want swift and redical changes ;
if we delay, the masscs will tahe their
own course, whether  peaceful or non-
peaccful.

The Addicss gives no indication of how
the rulmg Congress proposes to fulfil its
promises. Howcover, 1t is ciystal clear on
onc fuct, that the basic policies of the last
23 years are not going to bhe changed,
policies that have admirably scived the
monopolists, the Jandlords and the burcau-
crats, The Indra Government has come
out with a slogan, garthi hatco, but in
practice, the 1esult of the policy followed
is * garibon ko hatuo.

The Addiess contains many vague pro-
mises to cradicate poverty and unemploy-
ment,  This has also been mentioned in the
Budget presented a few days ago. 1 also
looked into the President’s Addresses from
1952 up to date and, fortunately, in every
Address there is a patagraph about uncin-
ployment and a promises that unemployment
would be eradicated.

In the Budget, the Government have in
creased the cxpenditure on the Cental
Reserve Police by Ks. 9.5 crotes. It has w0
announced a decision to raise two rore
battalions of the notorious CRP an* ¢xpand
the Central industrial Securiy toiee, s
this the fulfilment oi the pledy> 10 Lohet
progress and social justice ¥ lo Leip the
toiling masscs of India, Who b ¢ laced the
barbarities of the CRP, v.ho airc hen ‘worn
enemies, this 1s the step Govern .ont have
taken,

As far as the pion.i-cy are voncerned, [
am not simply saywyg that they will not be
implemented ot julfiled, | am say.ng this
because of my expeticice in this House for
the last 18 y:urs and the fate of piomises
made here ana outside.

A rrenae vas given to the people of

Kerala that thete would be a second ship-
buiiding yard, 1t was only a year ago when
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the people of the locality of Ernakulum,
launched a boat not made by Government but
by themselves, not of steel but of paper, to
celebrate the 10th anniversary of the premise.
So every year, they will celebrate the anni-
versary by launching a paper boat.

Fiom 1952 onwards, every session we
had put questions on this and the answer
given every time was the somebody will go
to Japan immediately and find something.
Shri Raghuramaiah was busy going to Japan
every now and then. Now he is not
there. } do not know who will go now.
That is how the promises are kept.

As far as the phyto-chemical factory is
concetned, not only was a promise given but
they advanced a little further. The iand was
also acquired and so the people were satis-
fied, but now theie is only the land, no
phyto-chemical factory. In the case of the
precision tools factory a'n, lund was simi-
larly acquired and even some work was
done, but after that it vent to some other
place.

SHR1 K. MANOHARAN (Madras
North) : No prucision.

SHRI A. K. GOPALAN : So, if you
think tat the people in the country will
feel sa.shid by your promise that something
will ve wone, the people, as well as we here,
hnow that these promises will not be
hept.

The Congress has declared its policy of
f.ghting unemployment and the President’s
Address talks of a scheme to provide for
cmployment opportunities, but this is a moc-
kery ot the rcantics that exist in India today,
because the Government’s figures themselves
show that there were over 200 lakhs of un
employed in 1970 and that this would in-
crease to 315 lakhs by the end ot the Fourth
Plan. This does not include disguised un«
empioymeat and under employment. The
Congeess now promises five lakhs additional
jobs cvery year whereas the labour force is in-
creasing at the rate of 57 lakhs every year.
$o, this will not decerve the people,

The problem of uncmployment is worsen-
ing. Apart from fresh entrants to  the
ranks of uncmployed, thousands of workers
in existing cmployment are being thrown
out of their jobs, The coir mat, cashew,
hand'oom and textile industries are being
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destroyed because the Government refuses to
get rid of the monopolistic traders, expor-
ters and middlemen  In the case of textiles,
because of blackmarketeers, the yarn prices
have gone up by Rs 20 in thec last four
months, an inciease of 50 per cent This
has led to distiess sales and closure ot
factories in Tamil Nadu, Bengal, Maha-
rashtra and other places Thousands ol
workers have been thrown out of then jobs

In Kerala, the corr mdustty which sup-
ports six lakhs of workers and their depen-
dents 1s suffering 4 slow death  Despite the
struggle of the workers, the Cential Govein-
ment has callously evaded the question Two
months back the Minister from Kerala came
here and ashed for Rs 15 crores, at the rate
of Rs, § crores per Year for three yeats, so
that they might revitalise the comr industry
That was not given. Now 1,25,000 wothers
are unemploycd  Now there 15 a promise of
Rs 52 crorcs to be set apart for solving the
question of unemploynicnt, but these 1,25,000
workers are going to be saved because by
the time they do anvthing, these workers
will not be there, they will die. From the
Assembly proceedings 1 find that the Labour
Minister in Kerala has said that they had
asked the Central Government for some
help but this was not given.

When the coir revitalisation scheme was
submitted by the Kerala Government requir-
mg Rs. 15 crores from the Centre, this was
rejected desprte repeated pleas Now  the
Budget allocates Rs, 52 crores {or employ-
ment programmes, when a whole industry
could have been saved by the timely ex-
penditure of Rs. 15 croies

As far as the cashew industry 1Is con-
cerned, 1t 1s similarly 1n doldrums not only
because of money but because the Govern-
ment 1s not witling to break the guip of the
monopolistic traders and exporters  We de-
mand that these tiaditional industries should
have ntensive care from the State and the
export-import trade in these products be
nationalised.

Till the schemes mooted by the Addiess
come to fruttion, there 1s no suggestion of
relief for the unemployed. We demand that
relief of atleast Rs. 50 per month be given
to every unemployed person till he 1s gan-
fufly employed.

1 think the Minuster is aware of the pro-
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blem faced by the handloom industry. Iln
many States even handloom co-operative
societies have been closed down In Kerala
alone about 15 lakhs are employed in the
bandloom industty , it i1s a maor industry
Fhe workers are statving because the
Government 1s not able to control black-
markcteers, profiteers and monopolists and
the price of vain goes up and cotton ptice
also has gone up Unless and until the
Government could control these things and
also cvolve a machinery for the distribution
ol yarn thc problem of the unemiployed
persons m the handloom industiv .annot be
solved

Rural Unemployment 1s more chronic
than wiban untmplovncnt Here the Govern-
ment by encouraging mechanization 1s
actually swelling the rarks of the rural poor
and destitutes  Muchanization through trac-
tors in agriculture 15 creating havoe in the
countiyside Morener «ven in industries
Iike Coir , mechanization of  thieshing husk
15 throwing  thousands of women labourers
out of work  In this industry alone there
arc 125 lakhs who are out ot jobs The
Government while talbmg of fighting un-
cmployment 15 by 1ts policies of mechani-
zation and automation creating unemploy-
ment,

My request to the Government 1s that
they should dot create unemployment, In-
stcad of solving the problem of unemploy-
ment they ate today c¢reating  unemployment
by allowing mechanization 1n these mndus-
trics. Untl some alternative jobs can be
provided automation and mechanuzation
should not be intioduced.

Next, I come to the question of land
rcforms. It s 8 very important question.
In every session we had been talking about
land riforms  The Piewidenual Address has
shown no awareness of the eriousness of the
agrailan c11sis and the uselcssness of paper
legislation on land reform  The Address has
said that 2 Commutice on land Rcloims s
to be mstituted under the Union Mmister of
Agriculture  Fvery un ¢ you are faced with
4 problem a Committee will be appointed
and then 1t s fergotten,  After sumetime
when it comes up again another Commiltee
will be appommted So many panels and
Committees had been there What s the
use of these panels and Committees if they
do not solve the land problesa ? 1 was my-
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self a Member in one of the panels, They
had so many panels and then they had some
agricultural commissions. Now also they
say that they will appoint a Commission.
1 want to point out that at the conference of
Chief Ministers which was held last year
when the Prime Minister said that the land
ceiling must be reduced atleast two or three
Chief Ministers openly seid that they could
never lower the ceiling. Ceilings have not
been lowcered. If T refer to the land reforms
and say how it has been implemented it
might be said that we¢ are attacking the
Government because we are in the Opposi-
tion, There is a report of a study group
set up by the lome Ministry. 1t is a big
report of about 10C pages and 1 hope the
hon. Ministers have rcad it. 11 says that
nothing had been done about ithe imple-
mentation of the lund reform legislation.
We also know that nothing would be done
if we depend upon burcaucrats and also do
not want to change the system thst exists
today. This is an extract frem the Home
Ministry's report.

“No fixity of tenure to 81 per cent of
the tenants. About 82 per cent of the
total number of tenants mainly in the
States of Andhra Pradesh, Assum, Tamil
Nadu, Punjub, Bihar, Haryana and West
Bengal do not cnjoy finity of teuure,
They are either tenants-at-will or subject
to landlord’s right of rcsumption or
enjoy a temporary protection only."”

Secondly, large-scale forcible ejection of
tenants is there. In scveral States, parti-
cularly where attempts are made to prevent
eviction, the ¢jectments of the tcrnants have
occurred on a large scale under the guisc of
voluntary surrenders. Certain States like
Gujarat, Kerala, Maharashira, Madhya
Pradesh, Rajasthan, Manipur and Tripura,
have made provisions for ycrification of
surrendets by the revenue authorities.

As far as the most down-trodden people
the agricultural labourers, are concerned, it
is said here that no material change in the
conditions of agricultural labour has been
there, “The condition of agricultural labour
has not changed materially and in some
respects has worsened.”” This is not what
1 say, This is what the Home Ministry, Mr.
Chavan, sgys. If 1 say that, it may be
denjed. But this is what Mr. Chavan says :
that “the condition of agricuitural labour
has not changed materially, and in some
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regpects has worsened in spite of land
reform.”” The incidence of unemployment
is as high as 15 per cent for agricultural
labour as compared with three per cent
among the other rural households. What
about minimum wages ? 1t is a dead letter.
That is what it says. They are not imple~
mented. It is a dead letter, That is what the
Study Group report says. As regards
minimum wage in agricultural labour, the
report says that the Commission came to
the finding that the Minimum Wages Act
remains a dead letter, because wages were
fixed about eight to 10 years ago and have
not been revised. The ruling wages in some
cases are higher than the statutory wages.
The rural labour is mostly ignorant of the
Minimum Wagces Act.

So, they have come to this conclusion.
What 1s the conclusion ? As now, the land
reform measurcs have not benefited the actual
tiller in all cases. There is considerable
concentration of owncership. Much of the
land is cultivated in small holdings by tenants
and share-croppers who have no security of
tenure and who have to pay exorbitant
rents.

The conclusion of the Study Group has
been cared for by the Government at all,
because the officers who went there gave a
warning ; they said that *‘the problem, in
other words, has to be tackled on a wids
fiont effectively and imaginatively. Failure
to do s0 may lcad to a situation where the
discontented clements are compelied to
organise themselves and the extreme tensions
building up with the “Complex” molccule
that is the Indian village and in an explo-
sion.” That is what has been said by them.
1 see you arc going to put your hand on the
bell. Please give me some more time,

MR. CHAIRMAN :
taken 20 minutes.

You have already

SHRY A. K. GOPALAN : The Mover
and the scconder have taken more than one
hour, you must also give me one hour.

Qur party believes that there caa be no
real land reform with the bureaucracy and the
courts. Uniess they are changed, land
reform  will remain a dead letter, The
Kerala High Court has blocked the Kerala
Land Reform Bill. Only two days back,
the Supreme Court passed a stay order,
staying the clause in the Kerala Land Act
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saying that the Jand that is in excess should
not be given, 1t must be stayed. Why talk
of land reform ? Where is the land reform ?
Where is the legislation ? What happens to
the legislation. I want to know f{rom the
Government. Beforc talking of land reform
legislation and implementation of the legis-
lation, either you spell out what you are
going to do and allow those who are bencfited
and implement the land reform  legislation
and help them for implu cntation of that
legislation, or else, sce tl ot the Censtitution
is changed. Ever) day, whatever the imyor-
tant clouscs are there concerning the small
peasants and agricultuzal latouicrs and Lut-
ment dwelleis, they we scropped by the high
courts and the Supreme ( ourt.

It 1s only three daye back, before the
President’s Address, that tle copciation of
the Keitala 1and Reform jegwslation, which
is \cry important because 1t is taking away
land above the ceiling was stayed by the
Supreme Court. How can the goveinment
implement it when 1t 1s stayed by the courts?
Even if the goveroment want to 1mplement
it, they cannot do <o tecause of the hindr-
ances placed in thar way by the Supreme
Court and the High Court. Gosvcrnment
sheuld change the Constitution so that once
a legislation is passed, however ineflective
or meagre it is, 1t can be implemented by the
State without any hindrance from the
Judiciary. Unless that is there, what 1s the
use of having a land reform legislation
because it cannot be 1mplemented.  So that
problem has to be tackled at the root.

Comung to the implementation of land
reforms, 8 decision was taken 1n Kerala that
10 cents of land would be given to the
hutment dwellers. But when the hutment
dwellers tried to occupy land, government
did not permit them. In fact, the govern-
ment in co-operation with the landlords
prevented them from occupying lands or
evicated them and there are 50,000 cases
pending against them in the courts. When
the government itself 1s against the land
legislation, how could it be implemented.

It was only the other day that in
Edvankadd a landiord shot a labourer and
inflicted injuries on others. Yet, no case
way filed against him. On the other hand,
120 labourers were arrested.

We demand that the land ceiling should
te reduced at least to the Jevel as in West
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Bengal and Kerala of five hectares of irrigated
land per family, cultivated with their personal
labour, We also dcmand that the landlord
terror which is taking place in Uttar Pradesh,
wheic gram  panchayat land has been in
possession  of landloids and  agricultural
lubowers @#1¢ being terrorised by armed bands
backed by the polie ot the State Govern-
ment should be put an end to. Smmilar
«vents aic happenmg 1n Andhra, Ganganagar
of Raasthan and Andhia Pradesh. We
should rot vliew the police, CRP and aimy
to Lelp the landlords to beat down the toiling
masses,  Thete should be a aub on the
powdrs of the court to gine mp tiep, s far
as land 1cform legislations we concerned.,

Comng to Cenire-State relations, which
iv 4 vy amportant problum, the Central
Govannct has concentiated on  1self all
powers, financial, lerislaine and executive,
L nder this svstem the State Governments are
nothing moie than glonifivd municipatitics.
‘thiough the nsttution of Governors it
summiatiy - dismisses  and  mstalls Ministries
1cgatdicss of the ropular maendate. Non-
Congress Governments are  treated as poor
relatives and thens demands lor finance, aid
cte, are hightly drnus ed, We would like
1o afliun tf ¢ nulii-natiosal  character of the
Indian Unnn and demand autonomy for
States and therr rights should be recognised
by drastically amending the Constitution.

I or making the powurs of the State real
wc demand that 75 per cent of all the
Centially collected tanes should go to the
States and must of the subjccts in the Seventh
Schiedule to the Constitution should be
translerred to the States. The Centre should
essentially contine themselves to the coordi-
nation betwcen differcnt  States, foreign
affurs, defence, currency and similar all-India
subjects.

The President’'s Address is surprisingly
silent on this 1ssue, when right now the
Centre is trying (o suppress the people’s
movement in West Bengal by sending its
Cential police and troops to murder and
violate the basic rights of the people,

Coming to Kashmir, the President has
spoken of dumocracy as if the Ruling
Congress weic the sole repository of demo-
cracy. The conduct of the elections in
Kashmir, where the respected leader of the
Kashmir people, Sheikh Abdullah, was
prevented from entering Pakistan, and the
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illegal banning of the Plebescite Front shows
the respect for democracy of the Ruling
Congress.

The problem of Kashmir will not be
solved by military means and semi-fascist
methods. Elections won by jailing onec’s
opponents cannot still the grievance of the
people of Kashmir, We say, give the State
of Kashmir full autonomy as per the Instru-
ment of Accession ; allow Kushmiris
to run their affairs through their frecly
elected representatives.  What is  happening
today in Bangla Desh isa lesson to our
Government. They should see that not
in Kashmir but in other parts also full
autonomy is given to the States and they
help in  developing  those States  with
coordination by the Centre.

About nationalisation of industry, the
Government  boasts  of nationahisation  of
14 banks and of its determination to do
away with privy purses and princely privi-
leges.  That is good, but the nationalisation
of banks has not been followed by taking
over the monopoly concerns, nor have the
forcign banks been nationalised. The credit
policy of these banks, in essence, continucs
in favour of the big business concerns and
the landlords and not in tavour of the
small industrialists and the poor. If you
only go to the Rescrve Bank in Haryana,
you will sec that about 80 per cent of the
amount is given to the big people and small
industrialists and farmers do  not get
loans and credits.

The Government refuses to take over
foreign banks and nafionalise the British and
American concerns and plantations. Nationa-
lisation is a meaningless slogan with heavy
compensation, We demnd that all forcign
concerns and Indian monopoly houses bhe
taken over without compensation. Do
away with privy purses but we would wel-
come that if compensation 1s not paid, The
Supreme Court should not stand in the way
of these measurcs, For this it as {o be
drastically overhauled.

The FFundamental Rights should be
so amended that the right to work, cduca-
tion and health is guarantieed as also the
right to cnjoy personal property while those
of big business and landlords arc abolished,
That is how the Fundamental Rights should
be amended,

Instead of taking over foreign firms and
monopoly houses in India the Government
is actually strengthening them by patronising
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them with licences, Monopolies have grown
enormously. Between 1963-64 and 1967-68
the assets of the top 20 houses increased by
54.6 per cent while the real wage of the
workers was declining. The Government
was using repression and the police to
crush the workers, the peasants and the
middle classes.

About foreign aid, we are mostly build-
ing up on foreign aid. Foreign aid has
become the mainstav of our development
programm®, Our foreign debt has increased
from Rs. 32 crores in 1951-52 to over
Rs. 7,000 crores in  1970. Foreign collabo-
rations have increased to 3,151 industrial
ventures by Scptember 1970.  We now colla-
borate with the Americans aiso (o produce
chewing gum, biscuits, cosmetics and to
build luxury hotels. What a terrible distor-
tion of our economic prespective ! The
same government uscs CRP and the police
force to beat down the workers when they
demand an increasec of a pittance in their
wages. Of what usc can these collaborations
with foreign monopolists be to the starving
coir, cashew and textile workers except to
appease the profit-hungry monopolists ?

As far as foreign policy is concerned,
the Government promises non-alignment and
an independent foreign policy but in action
it is not sn, The dismal record of our
forcign policy is a record of capitulation and
weaknesses in the face of mounting imperia-
fist aggression all over the world, On
Vietnam the Address calls for the withdrawal
of all forcign troops from Vietnam,

This is what the American also say,
They also say, ““Withdraw all foreign
troops.” The Indian Government should
categorically demand that the American
aggression shouid stop and the American

troops should quit Vietnam. It refuses to
recognise the Provisional Revolutionary
Government of South Vietnam. It has no

word of condemnation about the barbarous
kind of warfare using chemicals and also
indi~criminate bombings that the American
troops arc indulging in Vietnam.

1t does not repudiate the UN resolution
of Korea and does not demind the with-
drawal of American troops from South
Korea. It refuses to give full recognition
to North Korea and the German Democra-
tic Republic. Where is this so-called non-
alignment ? It is not non-alignment. If you
want to call it like that, call it doyble
alignment,
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The Government has no word of con-
demnation on the latest American invasions
into Cambodia and Loas, It does not
recognise Sihanouk’s Government as the
Jegally representative one even though the
countries like Ceylon have do e so.

The Government does not take any
action on the sale of arms to South Africa
by the British Government. 1t still clings on
to the membership of the colonial Common-
wealth., It refuses to express solidarity
with the oppressed people of Africa. 1t
does not dare nationalisc British concerns
because it is 100 much dependent on Western
loans.

Befcre I conclude, 1 have to only touch
upon one punt and that is about politics of
murder as prominently mentioned by the
President in his Address. The Government
has expressed its determination to supress the
politics of murder. Wc accuse the Govern-
ment of initiating and encou.aging this
murderous politics. In Srikakulam, more
than 120 Girijan leader were arvesied and
shot dead as Naxalites, They ariested
Nirmala, Annapurna, the wives of Girijan
leaders, raped them and killed them. In
Punjab, its police arrested the so-called
Naxalite leaders and tortured them and shot
them dead.

Even in the Kerala Assembly, the ques-
tion came up of the so-called Naxalite who
was captured, who was put in boiling water
and his eye was takea out and was shot dead.

In West Bengal, the Centre’s the Home
and the Intelligence Departments conspire
with the anti-social elements and Naxalites
and encourage them with the direct conni-
vance of the police to murder CPM cadres.
The politics of murder has worked, 250 of
our party comrades have been killed
and martyred at the hands of these assassins.

It is the police in Bengal that arrested
some of the Naxaiites, shot them dead and
dumped their bodies in Barasat, about
which we had a disussion in this House.

They also tried to stab an ex-High
Court judge who was conducting an
inquiry through the hands of a police
agent.

They have hatched conspiracies like
attributing the murder of the respected Shri
Hemsnta Kumar Basu on the C. P, M,, an
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infamous slander which rivals Geobbel’s feat
of the ‘Reichstag Trail’,

During the elections, the military and the
CRP were used to terrorise our workers and
sympathisers, The murder and arrest of
our cadres continues in Bengal. Now after
the elections, we are going to give a memo-
randum to the Prime Minister which
contains how many of our workers have been
killed,

The declaration of stopping the politics
of murder is going to be used to further
repress our movement and the democratic
struggles of the people. But the Congress
rulers should take a lesson from East Bengal.
There a military dictatorship is trying ruth-
lessely Lo stamp out a people’s movement.
But it cannot stop the clemental force of a
people awakencd. T hope, the Government
will Kkeep this in mind. We will fight the
policies of this Government tooth and nail
and expose the true character of the ruling
Congress. The CPM pledges itself to  scrve
the people of India.

The Government talks of democracy and
talks of stopping the politics of murder,
practised goondaism and terror with the aid
of the police and army in Bengal and
Kerala. But without going into the past,
fet us look at what is happening after the
elections, In Bengal, police and military
attacks have been intensificd. Towns and
villages are being encircled as in a war and
people are being arrested and tortured em

masse. The whole State is under Section
144, Curfews have become a regular
feature,

West Bengal has been  practically placed
under Police-military rule. The voice of the
people is being gagged. This beginning
shows what further dangerous all-out attacks
are in store for the people if the conspiracy
10 impose a Congress Government or to
continue President’s rule succeeds, as it has

succeeded. It also signifies a serious dan-
ger to democracy in the country as a
whole.

Similarly, in Kerala police attacks are
continuing and increasing. In Nochupalli,
Mandur, etc. several labourers were beaten
and arrested and tortured in lock-up, Nahu,
an estate worker at Vandhazhi Choora-
patta estate, was killed by the estate manager
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aided by his family and goondas. All this
happens under the cover of the slogan ‘Stop
the politics of mwurder.’ Sir, it is the case
of the theif calling ‘Stop Thief." I would
only wish to say, ‘You can foist and do all
these things but, as far as the people are
concerned, people are determined and they
will resist all these things." I ,hink the
Government will understand what is happen-
ing in Bangla Dcsh to.day and will not
resort to these things so that such a thing as
what is happening in Bangla Desh may not
happen here, Sir.

Thank you. Sir.

o Mfasa qra (swagR) © aarafy
oY, =Y MTAT & TAT W W Y
afY gAFT & T W AT IgH A @
FEY WrEt § A AT §F worar ff 7 w5
wgeT 9 F w4 feY aF & aro-
qT% 97 | 3% W ¥ gt & agiaw
gaamT 1T A w8 gd 9 e
wvar & faw aga 3@ T AR wOA
ATQUT FY AT 1 G FF g v
afeq ¥ w7 17 F) g 0 fw iy sran
X gwar g7 Gaar faar &1 qwa ¥ AW
qfeaw aF #1T IO & AF}T foam a%
sfraefy gfeay afdy Y S qwEaAT gE }
T qF AT Y gFAT A4y ¢ ! afk qg
qEAT FAAT HY A5 § oY FFT spamr o7
arer oY e & g § War Tl T

SAFT Faw & qrF ody o Sy A
e & g, a8 5 & agma g
o &Y 78 R 9% g% AFT0 g A QN
aw a% w¥1 9%t wfial w1 A wwar O
wiifF gol@ A58 @A 1 G W) Y
MNTHT F T GG 9T AW Sqi A7
g | @0 T wEIR 9z oD fr
e wga @ At R FEE, g
ot geTd #HATY & 9% o ek
w7 § afcga 481 § ¥ @ aw ¥ of
o6 wourt AT W 9T N gF am
Y anifigd
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we & w=r fasa¥ v g § oifie
7dY grgar ¥ w1y woAr wEnE gufey
X g o wag ot ¥ qgt 9T 3w fear
g ax ged o & @ w1 wEe
AT TG | NG o g &7 qady
5 St 8, T A R g o g
afrw ag adel s wraft #4Y § gEwR ST
oo 78 war 1 ag wdw gmeht qw
fro & fr deaT &, frawl & &) wra-afier
wged 51 & & 78 oo el araft o ot
% wfrg swa S T & oaw ex
qrorEY A www § W1 IF wrer ¥ wew
FT g8 997 9gEa § | AR wffy
wel do SATEL AW HgE X WA ¥ gy
w3 qger aaea ¥ sfaw wredy wiie
afufy § ov wr far ar—fevdifen
Arafesa o

A fadtar Wy aF & Iq @A N
s asar sy Y & 99 o= H 0w
5T S T a7 wrgar § | fedzorgss
vefer Aafaen sala fadfae son-
gifys gurwarz | afz g0 @ ¥
TR FY X F0 ARy § dei &t
QTR 7 ¥ A qrgd § 6 oo
F AT 7 77 TAFT TS FE@T AEd §
@t ag frdfa somaifas e § &
R asar v AT F Ar W @ oy
¥ grd Aw ur ardt § Yar o oww
# us Ber a1 AR § 6 W AR
& a7 ama Tk qAY w% WE

g & g5 ¥ B9 E ot qworard
§ 7o ST WY WA | 5 A
& wEi soraew § gATSATT AE | AR
¥g 3w QX WY § o srorraifes aqToREE
HiamrRictmor fr g W g
ot frfg srarraifas gaTaAT #Y AT
F7aT & a1 3¢ v frar e @@

forg og ot aw g e @R wrat §
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[xre Wfax arw)
oiT 9@ W 7 WY FTaEA § IHY 7 A
wi Ay & wam wel & R AR
GOFT ¥ WA AT g ) §REY miEw
WA FT gH 99 Aol &Y F1E €T A
ofre s & 1 fadfee  owrnfas
garvae  (fedzamssr Wafes  awr-
forowr) &7 ag wTdeT ¥aw @4g & NAT
A X & & @ A & awAT ) TR
forr 28 dw W1 g7 FrAw AT ENT
qgeT W9t v @aE T &) gAT ¥ WA
& fagré wa «fmAY gfer ey 1 arA
Rrzaryg faam & fr oAb o SR
faifiz soanfa® AATHEE B AW &

forz wearr &9, fodaw @9 ¥ AEm v
T fFT wTA | AT AYET gET 9
¢ fir g 0¥ wiwwrfen . sw=fr
FT ATATET ¥ AV 7w 74 & fam e -
aag @ wrd a1 wast 7 fay =
wg § ag wfwde &t 9 | & oft MaeA
# 59 ar@ 4 @ Far g v gan
agr ¥ w1 wwfwg T A f& Toq
woaTd 37 w0 7 e w7 qfvwa
adf vy gAfag & oF AL A AR
amy @ @ § v wa 1 wfawd
Wi Twr sAAFET A HraEFar § wy
wo g o 9y i o ish ¥ sfeds
wgd § ww F AR faaay g=fa s
wafy OWi s w4 9T fiT @)
T qE FT% OF H& § &Y I I=fy
gt wrfag Fog W a8 & 8% w8
@& § @Y T mEafy @Y =iew
y® faware § fr aft W Tsa st
s sfwifa 1 gragy fear oar @
ageTd A X X & W Tow wEwrd
gim ) @R WY wo e g,
windy T AT 7 v | Aww
dyaf oft & wg wr g W A 39
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e queTd guwt & Gz W oy e
wiwe 7 wiw 7 F Afew @ @
Wy g far & Wk g
graw § g¥wre FY Afa v1d w9 & afoga
£ vF § ar Ay ) ¥ gar wew & fag
grwy frafasy 1 srargn s Wifeg )
s feenfaay & WY smEAdEaT ot
FNATAT TN E & ot ow a7 §
QT B2 A% 7 A sy | safan qa
¥4 T2 FUAY IX FAFR AT A4 €T R
afars 7% & fo @t ov Fw
FLAT EATUF 797 ¥, ZHF req FH-
stfedt ¥ v fy gast & qwsa ¥,

wfy wgtem e Gz e
ATy w3 10w a9 Aifqq & i Faq

ga’ﬁ}wﬁﬁ FNT 26 HTTHY DA FT
|

3o stfare a18 ; 43 w9 20 faaz
F AT AN 7 & A 37 AN gww A AE
7§ | € grew & wad qerd Aeal A
gfaga & ag AT Aty qTT wAATT T
waara g f5 & aga W awwar
AT A & @ owEET qT gy we
dAEar g A g IE QU FW & fug
o fAaar wifgd 1 qv7 & @ad qud
¥eE E17 & ary 73 g A ag gfA

g

off v wgw ai (Toz i)
zto Mz a1 g7 27 & qad g
weer ¥ ot o gl ara g F &
foau wafer qwa fagr s

¥o Mfsw arw: gAY ag A X
YR AT S Agar § 9y ag
W gafa & faw gw ag @9 w0 Y,
3% §, ¥ R wifew ssafe v g
wiifis oy ez § e Sy Wifew TR
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& gart wedi w1 gw O arer WY R
wiefy ofr & ey wrew ¥ way @ gwET
uF far gwk o et @1 W) 9N
gremfens geafa Y g & F97 wifas
I=fa #Y mer far o | " gAY fomr
# sax Ny g faag By s drar ad &
A ghrar & 507 w3 ag =0 & ™
Badmeg fr 9 fAdle foer agfa
Tt g q4 forerr qgfr &1 #4387 1<
T & 1 aT gur AW Ay foer qgfa ¥
feaR g s 77 & wad v Y oEe
At faefY 3m 9Y forenr qgfr At 0
a5 N & frater & fan fas s &
&t &1 fqmrear afgy gq wwww ¥
#S WA A 7% wfafaai @ 9@ §
afFa ag wrws § fF 3T wEm AR
7 afafedt & oY gwrr &, s fawmfe
2, S9%1 29 F19 w9 ¥ qfvwm F

-

g foer ogfa & ag & ww &
et & wraer W AEAT WA £
wgt aF fgt &1 amar § & sqer A%
Tmararg fv 7t v 5@t & wox
wTgA FT A gyew T fwar wrga A
UG o agt ferdy 9 yoE S ag A
Jard, N faq ¥ GrA@ g @9 TW A
Y wgwg &4 f wfes wrifa @ax
gawr w17 faar fg=Y & ady 99 |war
fox A FgaT & 5 sewc A€ uw
freqa w7 AT & A 9§ wa¥ fagew
% wd w9 ¥ afcga s § @ifgr
g ¥ forw gag wast =1 sfafsaa
oW g% 9w & for uw fagew o
farar qr asft g% sea A e feay an)
IR weare F fgly &% qAd & graew
WNaf s o dy ag oF =7 w7 &
uftgre #gf & of | AN FH e H
iy 3& 7 wreasar § 1 5a% fag
& @ g WO WTHA TEAT WA §
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ggar gy ag § e ¥fhw woee
FY ey wror AndY i & @ wwAr
werd a7 Egre e § v Wiy
ot g H e @t @ & oo
FITeT & guT Y ¥ Srar @ ¥
TN AET AT | FENT q@ER 9 A
oy ¥y g oag W R R oW
arfew |

T g ag § fr @ qar wrEw
7 ferdy AT fgedt & @y e St Al
AN § IAFT €41 AT FEH | TEHRL
TEY FHIIT FT GHT § O g W F7d
sTHafma aEr g1 w®r §1 & ¥aw
fet & o 7Y Fear wfyg o+ W
Al & fad sgar g9 @9 FEY §
fr & 3= fosd) =1 g § ag Tew
e ¥ | & e fgedy 7 Y qaurE
agr § mfag & aaey wredw Ao &7
qaaTelt § | w A § o A v g
T8 ¥ o & guFr wiex Fvar § Afew
ot & gfr {0 feafr aft § ooy
oY #7 FUSY Uy F gEaed § o7 | iy
WFgrad 4 5 g%y ¥R fax §
aqA § F 9w v § fog wrw ww
a1z & Y AT WAT WHT ¥W MK
AT FFAT 1 4 wErnlaw § Wi ag
gama st wrfed 1 & It avw WAl &
TR FgaT g1 qUN F awar g R
uF a9 weE AT & WIS Ahr 9@
et 9rgd & ag 9% fa § Afww fow
rar &1 2 gfgwd & 9 Gl e g
wTaT 59 3w ¥ o Q@ 98 uF seariew
feafy & wIT 7g w4t wifg |

arq § AT F arary ¥ HgAT ATEar
g1 & o7 aa £ 4w wY frogg
arr s s § T shwelt afiew oy
T A & A 98 W QY 9w 7T
alt § 1 g7 farg A of wll @ ey
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ther ot Nt w R W wwwar
forert | freg vt % arer & mg o wE
W freafaey & 30 A qwaw
gwty 7 g, B O Al @, o
% WA § Wy wad wwx ad g,
YT & T QAT | T aF Mg qq &%
T Iw T W § Fm W AgeA
AT T GHET § WA T4 w9
afems war arfed | wilsy amem
W fraial St w14 w7 ¥ ofcra =
FT 97T ;19 K § AF6T Maw F waw
¥ 399 qPC w1 w0 A oA A@
FE | ¥y N wrd-ww ¥ qfce T
aiEd | e v & werdaEy wy ey
FAFE & variarl #) fay, ey A
WG AT IAN HIET AT § | TE) 4T
€T gl

17.00 hrs.

sifere § OF @1 W wgAr WgAT
Wik ag ardfa @osfa & graw A 3
T aewfa a9 I Aewly @ &
whfoe adf-facwar <@ gegfa #7 qa@
¥Qr T § AT AR e gfgara § of
W & fear & ) anlt arfre g &
o AT ¥ oft s gf 97 g weghy
ST sfasa &) =0 a@ N D
A §q 1964-65 F ot gf € 1 WY
Y FY I WY L IF TN N Fgr own
a1 fF Jow ¥ T A Few & feai &
w0 oY B guT A gH TuTEATA ATAET
& far simrT SwR AT & Fae-fae,
ggdogd  dit seEiwet ¥ F@r
wifgl | & soer qgr faqe g1 gw A
wgfegar ar §, sfgerard €1 g T

3¢ aw gefgar @A o § wigarors
& s wY aly udf &fer wib & fasgoar
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U gard® waATA T FY W g wET
# gFare A foar « qrgw] aTew w7
o agt s w19 AR gER w19 I
a%g #71 =quge frgr sy faw s Er
AR IF AR A WA UF H7 F
¥ forlt & oy frar, 7w sgfamam
sfteeft gfeger aneft Taw, ¥ 99 3 €
I Y Y g9 qgt Pear AT A W&
wifed gom 1wt g wn X ST R
FEAH qd FW R FE g1 ghaar
AT, whzT A1SH, Fargar T W q@
T 0w X § aty T A & fay agh A
depfa, agi & af wgarg 57 § 9 =N
THTL A Friart W A gy T@ fawg H
LI A1 Agq A gar gy 1 W
1% o wvEr T faww § A9F af
A @) AN T AT IAH gE@d
T =1fEd |

W NE Yoredl ¥ @/ O N
ggr<@r AT § & INFT AT ¥ AWNGA
FW@TE I

SHRI FATEHSINGHRAO GAFKWAD
(Baroda) : Mr, Chairman, this is a long way
from division No. 24 on that side where
I sat for ten years to division No. 366 on
this side, But 1 am happy to note that my
former senior colleague Shri Krishna Menon
has also changed sides with me. Once a
Parliamentary Secretary in this House and
lately a Mmister m a State Government and
now a Member of a sadly depleted party, it
is nice also at the same time to be back
again in this House after a lapse of 4 years.
Iamsure I am going to enjoy speakmg
from this side of the House as much as I
enjoyed speaking faom the other side of the
House. While 1 shall not spare Governs
ment when it comes to actions detrimentsal
to the interests of the country, my criticism
shall always remain constructive and ob-
jective, and 1t is with this approach that 1
propose 1o treat the subject before the
House, namely, the Presidential Address—
! am glad my scnior colleague is back in
the House,
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Itisa crying shame that with all the
recent emphasis on the eradication poverty,
the Address makes no mention at all of any
programme to accelerate the pace of econo-
mic progress or advancement of the back-
ward classes, especially the Scheduled Castes
and the Adivasis. Ever since the dawn of
independence while wild pramises have been
held out to them, all that has been carried
out has been a ruthless and blatant exploi-
tation of these communities. Article 17 of
the Constitution reads :

¢ **Untouchability” is abolished and
its practice in any foim is forbidden.
The enforcement of any disability arising
out of “Untouchability’” shall be an
offence punishable in accordance with
law.’

But the condition of bachward clusses
in this country, thc downtrodden classes, 15
worse than it ever was. In India’s thou-
sands of villages thic Harijan community, the
backward community, is compelled to live
in segregation even today. It is 24 years
after independence and we have been having
our own national Government. In the vast
majority of the villeges, and I would like
any Member of this Housc to challenge this,
especially from the other side, the Harijan
is forced even to make his own arrangement
drinking water supply. In most cases he has
10 share his drinking water with cattle, He
dare not do it normally but the only day
when he is allowed to drink the common
well with the others of the village is when
some official or high dignitary visits the
village. ‘Thereafter or on any other day if
he dare repeat it, the least he has to pay for
it is with his hfe.

Last year in a village in Gujarat, a
village which only the previous year had
been awarded a prize for its contribution
towards the integration of the backward
classes with the other classes, Harijans were
brutally assaulted,......

AN HON. MEMBER : You were
Minister there.

SHRI FATEHSING GAEKWAD :
Yes, | was.
«oofor committiog the crime of drink-

ing from the same well.

In the urban areas where one is told
that there is considerable eni.ightment, that
people have progressed since the dawn of

CHAITRA 9, 1893 (SAKA)

Address (M) 22

independence, and wheie large sums of
money are being speni for slum clearance,
even when slums are cleared,—~some have
been cleared, there is no doubt about it-—
separate tencments are being built for these
backward classes, I do not think this is a
fair contribution and a fair treatment to a
class for whose uplift we have been
struggling for years.

=Y feraam FEET) ¢ AR
%m%mmgqgrg?%&c

st wagiag wawary : w9 ST
Frag af oy, ofen § agier &
7T JqET W g |

SHRI N. K. SHARMA (Dausa) ;: That
system is also out of date.

SHRI FATFHSING GAEKWAD : You
don’t have to tell me. It is written on the
wall, 1 can read it.

This in brief is the appalling condition
ot the backward classes of this country even
after 24 years of independence. Since the
time at my disposal is short, 1 shall deal
with this matter in detail when the report
of the Backward Classes Commission and
Scheduled Castes Commission come before
the House. 1t always comes a year or too
late. This 1s my experience in the past.

There is another subject to which 1 shall
now turn my attention. Iam very happy
to note that the President’s Address makes
specific mention of this. This is a matter of
great vital importance not only to this
country but to the world at large.

It is the stress that the President has
laid on the dangers of air, water and soil
pollution and on the need for ecological
balance of nature. The dangers of pollution
were first felt and realised about 10 or 12
years ago. But the subject ¢id not reccive
the attention due to it until about 4 years
ago. It wasonly in 1967 that the Centre
wrote to all the State Government request-
ing them to pass resolutions in the State
Assemblies under article 252 of Constitution
empowering the Centre to bring forward a
Bill for the purpose. In the very first
session of the Gujarat Assembiy in 1967 a
unanimous resolution was passed (o thig
effect. It is sad to imagine that it took
three years for another State Government to
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pass a’ similar resolution. [ think it was
passed by Kerala after repeated reminders
from the Centre. In sheer desperation I, as
the then State Health Minister, decided to
bring forward a Bill of my own in the State
Assembly. But unfortunately to my amauze-
ment I discovered that once having surren-
dered the power of legislation to the Centre,
the State Government could not pass an
independent enactment in this respect. The
Maharashtra Governmeni(, n many iespects
a clever Government, did not pay heed to
the Centre and they did not pass thc neces-
sary legislation. They are to-day probably
the only State. I am subject to correction,
who have passed an cnactment {or the pre-
vention of pollution of water.

This is not the first time thut reference
to poslution has been made in the Presi-
dent’s Address. An assurance was held out
in Jast years Presidential Address that a Bill
would be introduced in Parliament. It is
true that a Bill was introduced, I gether, in
the Rajya Sabha, and then referred to a
Joipt Select Committee which has now fallen
through becaus¢ a new Parliament bas
come into being. I do hope that the second
assurance given to us in this Presidential
Address will mean something and sooner
rather than later a comprehensive Rill on
the prevention of pollution in air, water and

soil will be brought forward in this
House. 1 hope there will be no delay in this
respect,

Coupled with this question is the urgent
need for an ecological survey in this country,
The balance of nature which is what the
definition of ecology is, has been badly aid
sadly upset in this country. Fforests have
been rapidly receding and some of the
valuable dumb denizens of these forests arc
on the verge of exinction. Early this year
the Gujarat Government took steps to sct
up & State Ecological Council and is pro-
bably the only State to have done so,
0 far.

With all the emphasis at my comusiand,
1 would stropgly urge the Central Govern-
ment to give this matt¢r their urgent and
immediate attention, and take speedy steps
to set up en Ecological Council at the
Centre.

T would not give you the oecasian t®
ving the bell ; I will sit before you do so,
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T am also greatly distressed that there is no
mention in the Address of the Narmada
project. The delay in its implementation
because of the differences over it among
certain States, has been so great that it is today
even beyond a joke, 1In the past, one can
understand that there was a weah Centre and
the Centre could not persuade the State
Governments to take action, but now, since
things have undergone a dramatic transfor-
mation and since there is so much talk going
around about the massive mardate given by
the people to the new  Goverument, the im-
plementation of the Narmada project, ! feel,
should be the very first task that should be
undertaken by this Government.

While undoubtedly it will mean the
bringing ubout the green revolution 1n the
Staies ol Gujurat and Madhya Pradesh, my
fervent plea is that the Narmada project
and simsiar other projects be viewed not as
State projects or projects beneficial only to
some States but as national projects solely
beneficiai to the nmaton. 1 hope that the
new Government will pay due heed to this
plea.

Sir, there are other subjects with which
I would fike to deal, but the leuder of my
party has told me that he wishes to take
part in this debate, and I should not erode

into s ume. ‘lheicfore, 1 shall conclude
my speech today with thanks (o the
Chair,

ot Arg W (AY) - aegafa oft &
ARy 9T S aHATE FT TR 6
g1 &, SUF gHYT 3@ & forg & @
guar g 1 usgafa i & ot whraray wsa-
3ATAT & ar AT wEAT § 9 feaT d, @g
TF g9 &) 9% wife w7 wfuwew
fan Afadl &1 sfawrey g9 wfwamg §
foar mar & o7 Aifdl Fak ¥ gt ¥
F AT FAHA FT gATET $ 9GH T
aTd Y A N I qA avA #7 gROAT
g giawsy § w3 feqr nar & oww
Ay fam sk o d gom Q@A
e g & ugh sy wrw ARy
1967 ¥ grveli & arx site fre T
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g & T = A g 3 afifw-
famt o+t e forr &t oY e ¥ Ty
o AT TN OF agA AT qfcadta )
GTAFAT 41 | T AL AT §) wgAd
HT AT AT FY 39 999 N §LF A a7
frody fear f5 3 & gei@ Y swA W
@Y gu AR WA @ A wma gu
gAY AW A 3§ afvadw aEay § fiv A
qfd=t 1 o & 3w &7 STy &Y gew
&, &w gATEl & d=rA A a1 Ror 4 ST
¥ = JArEl ¥ Wt Awar frw gawny ==
wa & @t AT AT IR 5% g
Y ST T WIS AY FTATA A9 Y A X
TR o7 797 2 5w W waar 7 @
tueT faar & f% 92 oF wuam e A
qgAqreY §, F A7 UFNIIH VT g7 TEAT
gt § o 7 & vawdW AR v AT
grEAT ¥ afer B & oF wery W A
UAT T WWT JIAT FIEAT & | ey TR
T FALT 9 QHIIATE AT FY FHoqar
FIATEHIT TH Y 9T AN FC AW H
"HTSTATE FTAT ATAT q¥9a WY & | g
fazam v wdar T A FAwr w1
W ww ¥ &t wfafefa 97 3 am o
g A TR F g T O ¥ sarer whA-
fafg shwer sfrerr Wt N &y goere
ofY, A% qUWAF § | §HN Aaar #1 qg
w3 faemar & B g7 faar oy oy &
A ¥ afcadw a0 ¥ @ow @9, gw e
@ 9T o dfgum ¥ dewy w9 o
QRTTATE FY FqTaAT & fAC gw g R
wifard ofmdd T | osgafy &
wfwwmaw & aga @ sl a7 farga
frqr war ¥

qror Y A grea FTH iR ¥
W ¥ & rEEaT 53.70 7y & A%
G AN G & ¥ s X frara &
wgelr ot Y & ) 39 Ay a9 gE o
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¥ forg O, Ooft o wer gl 9o~
o O A7 |ATe gy Aoy § 1 vefag
7g W= § i sraer Y G el
®OF ST AT WA | W A T
war & fie e gud fog fedlt wreer o
HAETFFAT g1, T qg T AT awy

gAA R #T IeWER AT 1 Og
oF g oy & ag ¥N-are W)
IA-ET FT IQATEA FIH GG | B
Fr g g W A g e Jmw H
T3 8¢ 97 ¥ u@Y feacw § w4 @ wf
Fiaar av 59 & gy ¥ dfww &
i g 1w A A AL, | gfeare AW
g, % am a3 g 9 #1 §g9 A9 9T
aedw ar feear & 1 vUd H QrOg WY
feear A% qrg & wiT W &Y 53 sy
wAar & 99 fad 1< o w feeat §)
AT H g7 THAAH F1 WeH FN L | AW
# g7 /17 agrar § AT g% faaw
frarst A @@ FCAT & 3w fam g
aferar s FraR-Frg ¥ afadT r
q3T |

Ffu ¥ geared ¥7 AW g AT
FA FT FZA TS qESH § ! @WQ
T W9 FT 41 qzdE wry A gy &
IqTEs ¥ arar ¥ | gfy ¥ gEmraw W
femfad & wgafa off ¥ A alx ¥ e
fars FaR v wgr § fF gurt wme-
FT71 & fon fefeady s E=ie ol ¥
g1 F1fge, dfier 9 syEear @AY Wi
A gfadat wy oofly 3 wnfgg | &
fa¥ew s =@gar § fe ced wemRT
oF w0 oA 9% wer W@r 9,
foew DA & g7 ger fouy mav Ak
T wRW @z madne & of fagwy
W FT A R, wg ¢ wrwfaSaw W
gifeesw &1 N | w6 sEEErd A
B g vy el g € 1w
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SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Mr, Chairman, Sir, it augurs
well for the future of our Union Territory
that whet 1 make this presentatian, the hon.
Member from Pondicherry acts as the ear
of the Government in this House.

Even before our return to the Indian
fold, we, in Goa, Daman and Diu, always
wanted to be a full-fleged State of the Indian
Union. And when, at their request, Goa
was liberated in 1961, the people felt that
this aspiration would soon be fulfilled. But
this feeling was belied.

To the detriment of the progress of our
territorry, a distortion was deliberately in-
troduced into the territory. This distortion
caused a cleavage among people koown to
be friends. Tlus distortion caused a cleavage
in the bosom of many a family, We went
through painful days in Goa, Daman and
Diu.

This distortion, Sir, was resented by the
people of Goa, Daman and Diu. This dis-
tortion was fought by the people. And this
distortion was removed by the people of
Goa, Daman and Diu, always peaceful,
biiefly cleaved than reuniting.

In this process, the United Goans’ Party
became the vehicle of popular expression.
Contrary to what we had expected, we had
to fight hard, even for the opportunity to
decide our own future within this great
country. Still, we arc grateful to Parliament
and we are grateful in & very special way to
the Prime Minister, Mrs. Indira Gandhi, for
it was she who took the decision at our
behest to hold an opinion poll.

The wheo! has now turped full circle—
to the place from where, in the first place,
it should never have been allowed to be
shifted, In this historic opinion poll, the
people of Goa, Daman and Diu cast away,
once and for all, the distortion that had
played havoc with our lives. 1 pay them
my tribute.
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With the passage of time our case for
Statehood was reinforced by other evemts.

The demand of Himachal Pradesh was
conceded. Government accepted the principle
of Statehood to Unmion territories  Mani-
pur and Tripura’s demand was conceded 1n
principle

The Statesman m 1ts editorial of 4th
September, 1970 wrote

“The Centre would do well sumalarly
to anticipate the demand for full State-
hood by other Union 1eutories such as
Goa”

The Indian Enpress m its editorial on Sth
September, 1970 wrole

“Now, that Manipur and Tupura have
been conceded Statehood, Goa’s claim
must m all faupess be accepted. In
rational terms the clatm i far stronger
for a number of reasons Goa s eco-
nomically viable to a4 much greater de-
grec than Manipur or Tripura or for
that matter Flimachal Pradesh To aigue
that Gea's claim 15 weaher because 1t 1s
not backed up by a popular agitation
would be most mesponsible It would
only incite an agitation **

In Goa, Paman and Dt we moved
steadily towards Statehood In the rccent
Parliamentary clection, both the Goa seats
were won by canddates standirg on a plat-
form of Statehood  1his 1s whal the Fxe-
cutive Commuitee of the Goa Pra ltsh Con-
grese had to say in a resolution dated 28 h
March, 197} I quote from Patriof

“The Commitice saicd that the voies
polled by both candidates were voles to
the progiessive national policics of the
Prume Minister, mainly in favour of the
common programmes which the Congress
and the United Goans jomtly placed be-
fore the electorate, namely, attammment
of Statehood and mnclusion of Konkani
i the Eighth Schedule of Consu-
tution.”

By electing both me and my colleague
from the Congress Party the people of Goa,
Dummian and Dz expressed thewr clear man-
date for Statehood,

At midnight on Friday last week m res-
pose to this mandate, the Goa, Daman and
D assemnbly passed by a massive majority a
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hustoric resolution s¢eking Stat¢hood for the
Union Territory.

We have waited many years for this day,
It 1 my proud privilege (0 reguest today m
this House that Government should fulfi} the
asprrations of the people of Goa, Daman and
Diu and bring forward at the earliest oppor-
tunity egislation to this House granung
Stitechood to ow  Unmion  Tetrstory
Humachal's demand  has  been  conceded
Manipui and Iripma’s demand have been
wonwded  Let not Government be tempted
10 keep Goa, Daman and Diu away irom
the mamstrecam We do not seeh any addi-
tion of territorv or break of existing terrs-
toly mnto two  All we ash s Lthat a terri-
tory which has existed as one adnunstrative
umit for far onger thain any other m the
country should bc devated from  Unton
Territory to Statchood T seek  the support
ot every Mumber of this House and of all
our ¢ollcagues m the Rdpva Sabla i mak
ng this possible and 10 making this un-
animous

1 quote here the  oditornd of  the
Hindustan Standard Calcutiy, dated the Sth
Suptember, 1370 entithud  Delyed Jusine ™

“There secms to be 2 snag of sorts i
the announcument mad ¢ Patiiament 1
this 1egard The Government, 1 s stated,
has accupted i prnciple the demand for
Statthood for Mumpur and Tipura
Dots 1t mcan that the tianslation of the
punciple into praciice 15 going to be a
long drawn-out process ? It should be
realised that procrastination at this stage
will crese complicattons which should
be avorded  Ihe delay in coming to the
present decision has already robbed 1t of
much of 11s grance Turther tardihess
will make 1t a wholly ungracious act ™

1t has been a long quest, with many
obstacles 1 am proud that throughout it
has been praceful and without any untoward
incident. 1 am confident that with no logicat
obstacle now remain: g, we shall fulfil our
natuial aspirations soon and m the same
manner.

In Goa today, we have a minority
Government propped up by five defectors
whose services 1t has acquited We have a
Clue! Minister agamnst whom serwous charges
of mususe and abuse of office for personal
gain have been publicly made by two of hus
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own Cabinet colleagues and are now awaiting
fmvestigation. We bave a party in power,
whigh, with both its nomirees {or election to
the Lok Sabha summaziily rejccied in the
recent election has clearly lost whatever
mandate it might once have had.

I request this Govurrment {0 save my
present Chief Minister the acute embarrass-
mentfof baving himself to press for Statehood
for this is 1he fiat which ke has received, 1
suggest that this Government should persuade
him to resign before he goes through that
embarrassment. With the passage by the
Goa Assembly of the historle resolution
sceking Statehood in resporse to the clear
call given by the people in the 1ecent election,
the continuation of a Territorial Assembly in
Goa ceases to have any meaning and any
purpose.

T request, therefore, that Government
should recommend the immeditate dissolu-
tion of the Goa Assembly, that Government
should bring forward legislarion in the next
session of Parliament granting Statehood to
our fterritory and let the next elections in
Goa, Daman and Diu be held in our own
State. This has always been the desire and
the aspiration of the people of Goa, Daman
and Diu. This is now our immediate goal.

SHRI NIMBALKAR (Kothapur): In
summoning us to new endeavours on the
basis of a massive mandaie for change
accorded by the eleciorate, the President has
also wisely instilled in us a sense of urgency
for that change as clearly indicated by the
voter, 1t is rot that we were not aware of
this urgency before the elections. An imme-
diate war on poverty was a conspicouously
common promise included in the manifestoes
of all the parties represented in this Housc.
Never before in the history of out Republic
were we so completely united on a single
domestic issue,

It is, therefore, naturally understandable
that eur Prime Minister should keep in touch
with the Opposition leaders as often as
possible. I am, however, inclined to conféss
that thexe may be some Members it the
ruling party who with a touch of envy would
fee! thet it might have been better If they
had swod on the ticket of another party,
because it seems that Shrimati Iodira
Gandhi’s aftention could bave been drawn
to us more in that manner. But 1 suppose
that thes is the price that one has to pay for
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an overwhelming majority. Jokes dapart,
there is no mistaking the fact that we are
in the midst of an extremely uneven struggle.
The guns of poverty in our country are
heavily loaded and it is only the undaunted
will to win and an intelligent and imaginative
planning that can see us through. The
resounding popularity enjoyed by Shrimati
Indira Gandhi and other national leaders
among the people will, T am sure, be of
immense help in inflaming the minds of our
people with an unyielding will to win. Their
efforts, however, must be supporied by a
plan drawn up in such a way as to make the
peopic feel that it is their plan.

Their needs, aspirations and wishes have
to be considered. The success of the plan is
bound to be their success.

17.50 hrs,

|Shri R. D. Bhandare in the Chair]

It is a good thing that midway through
the Fourth Five Year Plan, Government have
decided to take a new look at it. Tt might
be advisable before any further step is taken
to first draw up a separate master plan for
every zila or district in the States taking into
fult account the wishes and idiosyncrasies of
the peopic of the area concerued. Pooling
theso plans at the State level, modifications
may be made to meet the interests of the
State as a whole. In order to ensure cohesion
with the national inlerests in view, the plun
should then be finalised at the Centre,

A Plan drawn up in this manner gives
almost everyonc at some stage or other a
chance to have his say and to make recom-
mendations without detracting  from the
interests of the nation as a whole. This is
surely what is meant by involving the people
and awakening in them a sense of participa-
tion.,

The Government certainly mean well in
setting up a Credit Guarantee Corporation
that will stand guaraattee upto 75 per cens
of the small loans advanced to farmers, with
no or insufficient security to fill the require.
ments of commercial banks. Since the
nationalised banks are rapidly opening yp
branches in rural areas, it might be better g
direct these banks to equip their branches.
with a loan administration department run
by officers with knowledge of both agricuMure
and banking. In case the farmer hag
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nsufficient security bot his scheme is feasible,
the administration department in consultation
with the BDO of the ares together with the
farmer should be made co-responsible for
the management of the scheme unul such
time as the loan is repaid.

This will have some definite advantages,
It will ensure that the loan is recoyvered
The money will be used for the purpose for
which it is borrowed. * Muic jobs will be
created for banking personncl, with o definiie
advantage for the k.. Through the
association, the farmers too will be enlig-
htened.

It is time to give srrigation the haghest
priotity as part of the super-structure of our
country. A formula should be drawn up
clearly defining the financial respousibilitics
in each State, as in the case of roads. We
have, for instance, national highways which
are looked after by the Centie ; there are
state highways which are looked after
by the States, zila parishad roads and 50 on

Where water is available for srigation,
it should be the responsibility of the Centre
to bear the cost upto 5 to 4 kms of the
farm in the area, the State from 1} to 2}
kms. and the zila upto 500 metres to 1 km.
and the rest the owner of the farm.

At present, too many baphazard wriga-
tion shemes have come up all over the
country. Much money and water are wasted
because of lack of overall planning and the
poor farmers are mostly left to fend for
themselves.

ity

17.54 brs,
[Shri K. N. Tiwary in the Chair]

A fall in the price of any agriculitural
commodity is a thing they look for with
fear, Together with a rise in the wholesale
price index of 3 to 4 per cent, a fall in the
price of grain by 5 to 6 per cent has to be
considered cautiously, for it could also mean
that the farmer who bears the brunt of the
burden of our economy is made to pay more
for other’s produce including agricultural
inputs, while for his own produce he receives
Jess. Government should, tacrefore, be
wary atid carefully watch this trend, for with
ancther favourable monsoon, ths prices of
foodgrains can fall dangerously low for the
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farmer. Government should anticipate such
a situation and be prepared to help farmers
with subsidies, if necessary.

No mention has been made of forestry.
My cxperience is that developing countries
somehow or other havc been shy to tatk
about forestry. It might be because the
Government which sows the seeds seldom
lives long enough to reap the harvest, Under
the circumstances they mght be agreeing with
Dr. Samuel Johnson who once said, “What
has posterity ever done for me that T should
do anything for postetity 7 But we should
not forget that if ymniediate’y after inderen-
dence enough had becn done for  this
department, v.¢ would have been reaping the
harvest today and with it might well have
bridged many a gap in our cconomy. Not
only that. With scientifically spiead out
vegetation it js possible to control  the
weather and st is the surest way of mcieas-
ing the ramfall i patticular areas of our
sub-continent.

I am glad that even though no mention
of 1t 15 made specifically in the Presidents
Address, the hon Finance Munister has
realised the importance of stepping up the
production of steel.  Many a modein econo-
nust  has gone over to calculating the
standard of hving of a nation by working
out the tatio of unit steel consumed per head
of the population. Tlus is a simple and
above all a moe telling way, because it
throws light not only on the standard of
living but also the state of the cconomy.
The prices of 1ron and steel have rocketed
in the past couple of years. I1f we can by
substantial hugher production normalise the
price of this commoadity, it 18 bound to have
a salutary effect on the entire economy of
our country,

I wish at this juncture to put into words
two solemn thoughts, one for this angust
assembly and the other for our nation and
those brothers fighting ag~‘nst imperialism,
brutality and inhumaulty beyond our eastern
borders. Just about a month ago all of us
were involved in canvassing for votes. In
no constituency in our country can we say
that we do not have large pockets of po«
verty., Even when 1 talk of the experience
of my own constituency, 1 think I can claim
to talk more or less for all. It was worth
watching how the people voted, particularly
on the polling day, with what fecling for
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democracy they voted. Particularly it is the
poor people who were worth watching. They
exercised their franchise as if it was a
religious rite. T was 80 deeply touched and
T was reminded of the lines of Shelly :

«1 give thee not what men call love
BRut wilt thou accept not

The devotion the heart lifts above
And the heavens reject not

The desire of the mnth for the star
The night for the mor.ow

The longing for something after
From the spheres of our sorrow ?

Our people arc so deeply stecped in
poverty that jt is our first duty, as lopg as
there is a drop of blood in our veins and
an ounce of energy in our hody, to see that
this poverty is really e¢radicated. The
people across the border are putting up a
huge battle. While in the batile of the
reople of Bangl: Desh they can see their
encmy in front of them, ours is an intrinsic
battle against povery in which we do not
know exactly what we are supposed to
attack. In this 1T want (0 request my
countrymen to be plcase patient. The laws
that we make here will take some time
before their effecis reach the common mun,
It may take longer than he can wait, but he
has to be paticnt like the people of Bangla
Desh who arc fighting with conviction for
their country. We must also fight poverty
with the same conviction. 1 want to quote
here the following lines :

“Say not, the struggle naught
availeth,
The labour and the wounds are vain,
The enemy faints not, nor faileth,
And as things have been they
remain.
1f hopes were dupes, then fears may
be liars,
It might be in yon smoke concealed,
Your encmy chase, even now the
fliers,
But for you possess the field.
For whilc the tired waves vainly
. breaking,
Seem here, no painful inch to gain,
Far back, through creeks and inlets
making,
Comes silent flooding, in the main,
And not through eastern windows
only,
When daylight comes, comes in the

light,
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In front, look; the sun climbs slow,
bow slowly,
But westward, look, the land is
bright."”
This is the last chance we have of
proving our honour and vindicating the
faith of our people in democracy.

18.00 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received from Rajya
Sabha :—

(i) *““In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of business in the Rajya Sabha, I
am dirccted to return herewith the
Orissa Appropriation (Vote on
Account) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 29th March,
1971 and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Biil,”

(ii) *In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Orissa  Appropriation Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the
29th March, 1971, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in regard
to the said Bill.”

(iii) *In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of business in the Rajya Sabha, I
am directed to return herewith the
Mysore Appropriastion {(Vote on
Account) Bill, 1971, which was
passed by the Lok Sabha at its
sitting held on the 29th March,
1971, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no

recommensationy to make to the



